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'LOK SABHA DEBATES .

LOK SABHA

Wednesday, March 29, 1995/Chaitra 8, 1917 (Saka)
(The Lok Sabha met at Eleven of the Clock)
[MR. Sreaker in the Chair]

[English]
...(Interruptions)
11.00 hrs.

At this stage, Shri Devendra Prasad Yadav and
some Hon. Members came and stood
on the floor near the Table.
...(Interruptions)

KUMARI MAMATA BANERJEE (Calcutta South) -
Yesterday they stalled the Question Hour. Today also
they are doing it. What is this, Sir? ...(Interruptions)
They can discuss this matter. But this is not the way...
(Interruptions)

MR. SPEAKER : Nirmalji, please go to your seat.

...(Interruptions)

MR. SPEAKER : If you do not behave, | shall have
to see that the House works.

...{Interruptions)

MR. SPEAKER : Mr. Yadav, this is Parliament. Do
not make it a street. | will see that the House works.

...(Interruptions)

MR. SPEAKER : Now the House stands adjourned
to meet again at 12.00 Noon.

WRITTEN ANSWERS TO QUESTIONS
[English]

Jawahar Rozgar Yojana

*221  SHRI VIJAY NAVAL PATIL : Will the PRIME
MINISTER be pleased to state :

(a) the progress reported for providing self-
employment during the last two years under the Jawahar
Rozgar Yojana, State-wise;

(b) whether progress reported under this scheme
has been objectively evaluated by the professionai
agencies; and

(c) n so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL) : (a) The Jawahar Rozgar Yojana
(JRY) is an on-going Plan Scheme for providing
additiona! wage employment opportunities to the rural
poor and is monitored in terms of employment generated.
The Statewise employment generated under JRY during
the last two years i.e. during 1992-93 and 1993-94 is
given in Statement-| attached. T

(b) and (c). To have an assessment of the -
performance of Jawahar Rozgar Yojana, the Government .
of India in 1992 had undertaken a Concurrent
Evaluation of JRY in all the districts of the country through
33 reputed research institutions. The impact of the
programme as regards employment geneiated, type of
assets created, wages paid to the skilled and unskilled
labourers, social status and occupational background
of JRY workers, quality of foodgrains distributed: etc.
were the main points of Concurrent Evaluation. The:
main findings of the Concurrent Evaluation are given in
Statement-ll attached.

STATEMENT-|

Employment Generation Under Jawahar Rozgar Yojana During 1992-93 to 1993-54.

(Lakh Mandays)

1992-93 1993-94 Lo
S.No. State/UT. Target Achieve- % Achieve- Target Achieve- % Achie-

ment ment ment vement
1 2 3 o4 5 6 7 8
1. ANDHRA PRADESH  659.79 677.93 102.75 1025.61 1028.80  100.32
2. ARUNACHAL PRADESH 10.01 6.52 65.13 10.01 485 48.45
3. ASSAM 119.72 109.72 91.65 228.90 278.24 121.58
4. BIMAR 937.94 1036.16 110.47 1467.71 1474.25 100.45
5. GOA , 8:36 3.12 97.13, 10.12 8.53 84.29
6. GUJARAT 236.73 235.03 99.28 211.40 232.64 110.05
7. HARYANA 33.71 . 32,63 96.80 38.64 33.29 86.15
8. HIMACHAL PRADESH 2977 26.16 87.87 33.73 3454 102.40
9. JAMMU AND KASHMIR  62.87 43.01 68.41 7275 32.16 4421
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1 2 3 4 5 6 7 8
10. KARNATAKA 441.08 418.29 94.83 718.01 651.30 90.71
11. KERALA 138.63 134.54 97.05 113.47 120.43 106.13
12. MADHYA PRADESH 643.77 709.66 110.24 766.00 849.24 110.87
13. MAHARASHTRA 838.77 823.53 98.18 1378.27 1188.50 86.23
14. MANIPUR 9.84 5.23 53.15 14.84 6.68 45.01
15. MEGHALAYA 11.61 8.90 76.66 16.89 9.55 56.54
16. MIZORAM 4.37 4.78 109.38 5.24 6.32 120.61
17. NAGALAND 20.74 . 15.47 74.59 14.74 16.02 108.68
18. ORISSA 306.52 326.39 106.48 557.70 522.96 93.77
19. PUNJAB 24.67 31.78 128.82 29.93 38.57 128.87
20. RAJASTHAN 340.62 339.09 99.55 426.66 450.37 105.56
21. SIKKIM 6.66 13.42 201.50 8.19 10.14 123.81
22. TAMIL NADU 671.94 767.86 114.28 853.62 881.10 103.22
23. TRIPURA 18.10 13.94 77.02 22.04 23.41 106.22
24. UTTAR PRADESH 1389.00 1496.29 107.72 1779.57 1791.16 100.65
25. WEST BENGAL 557.24 525.55 94.31 563.81 554.03 98.27
26. A AND N ISLANDS 4.47 1.71 38.26 3.27 1.81 55.35
27. D AND H HAVELI 3.55 2.70 '76.06 2.73 2.34 85.71
28. DAMAN AND DIU 1.63 0.12 7.36 1.63 0.59 36.20
29. LAKSHADWEEP 2.55 2.68 105.10 2.62 2.21 84.35
30. PONDICHERRY 3.32 3.81 114.76 5.16 4.27 82.75
’ 7537.95 7821.02 103.26 10383.26 10258.40 98.80

STATEMENT-II

~ Main Findings of the Concurrent Evaluation

. Nearly 73% of the available funds were spent by the

Village Panchayats for undertaking.Community
Development Projects under JRY on the All India
level. In some of the States, viz. Jammu and Kashmir,
Sikkim, Tripura, A ande Islands, Delhi and
Pondicherry, the utilisationTwas even more than
100% of the available funds.

In 57% of the assets completed by the Village

Panchayats under JRY, priority was given to the
constructions of rural link roads, Panchayat ghars,
school buildings and the community centres.

In almost all the States (except Punjab), the average

wages paid per manday to the unskilled workers

were more or less equal to the minimum wages
prescribed under the Minimum Wages Act.

The wage and non-wage component of the
expenditure of JRY works undertaken by the Village
Panchayats at the Alt india level was 53% and 47%
respectively.

- im majority of the cases, the payment of wages to the

© worxerc was made either on daily basis or weekly

basis. Onty in a few cases, it was fortnightly or
monthly basis.

-

In about 84% cases, the muster rolls were
maintained and were available with the Village
Panchayats. o

Of the total assets created, roughly 74% were found
to be of good/satisfactory, 8% of the poor quality
and the remaining 18% were either incomplete or
not according to the laid down norms.

At the All India level, during the last 30 days,
preceding the date of the survey, a JRY worker got
roughly four days of employment and another one
manday of employment was received by other
member of the family. It was more than 10 days in
certain States like Assam, Goa, Orissa and
Lakshadweep. '

In majority of cases, the assets created were found
to be maintained by the Village Panchayats.
However, in 17.5% cases they were not maintained
by any agency.

The report has also pointed out certain ‘Areas’of
Concern’ These are as under :

1.

In majority of cases, Panchayat Heads were not
given any training for undertaking JRY works.

. The share of women in EMPLOYMENT was only

20%.
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In some States viz. Assam, J and K, Tripura, D and
N Haveli, Lakshadweep and Pondicherry, the Annual
Action Plans were not discussed at all in the Gram
Sabha meetings.

In some States viz. Andhra Pradesh, Kerala,
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(b) the number of cases filed in the Supreme Court

(c) the number of cases disposed of during the

above period;

Maharashtra, Tamil Nadu and Pondicherry, there was

disparity in the average wages paid per manday to
male and female unskilled workers.

The workers who belonged to the category of

(d) whether the Government have any plans to

reform the existing judicial system in the country;

‘ineligibles’ also took advantage of the programme.

Pending Cases
*222. SHRI HARADHAN ROY :
PROF. UMMAREDDY VENKATESWARLU :
Will the PRIME MINISTER be pleased to state :

(a) the number of cases pending in the Supreme
Court and various High Courts as on December 31,

(e) if so, the details thereof; and

(f) the steps taken by the Government for expeditious
disposal of pending cases?

THE MINISTER OF STATE IN THE MINISTRY OF

LAW, JUSTICE AND COMPANY AFFAIRS (SHR! H.R.
BHARDWAJ) : (a) to (c). Statement-l1 containing the
available information is attached.

(d) to (f). Statement-|l is attached.

1994;
STATEMENT-I
S. No. Name of the High Court No. of cases No. of cases
pending as on’ disposed of during
1993-94
. 1. Allahabad 765426 (30.9.1994) 82563
2. Andhra Pradesh 132974 (30.11.1994) 25824*
3. Bombay 199782 (30.9.1994) 96722*
4.  Calcutta 236394 (30.9.1994) 35544°
5. Delhi 138482 (31.12.1993) 45164*
6. Guijarat 96318 (31.12.1994) 48772
7.  Guwahati 26641 (30.6.1994) 12697
8. Himachal Pradesh 17991 §30.11.1994) 10266
9. Jammu and Kashmir 82657 (30.6.1994) 16725
10.  Karnataka 157672 (31.10.1994) 40740
11.  Kerala 169530 (31.12.1994) 23724
12. Madhya Pradesh 68404 (31.12.1994) 23375° -
13. Madras 347514 (30.9.1994) 96605
14. Orissa 47970 (31.12.1994) 352398
15. Patna 91758 - (30.6.1994) 51213*
16. Punjab and Haryana 142342 (30.9.1994) ' 69652
17.  Rajasthan 91901 (30.6.1994) 43526
18.  Sikkim 37 (30.11.1994) 138
I SUPREME COURT .
No. of cases No. of cases No. of cases
filed in 1993-94 diposed of in pending as on
1993-94 30.9.1994.
35,273 39,617 38,073

(Regular Hearing Matters only)

Figures for the period 1.1.1993 to 31.12,1993.
** Figures for the period 1.1.1993 to 31.3.1884.
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STATEMENT-1I

To make an indepth study of the problem of arrears
in Courts, a Committee of three Chiet Justices of High
Courts (Justice Malimath Committee) was constituted
by the Government in 1989. The Committee has made
several recommendations on various aspects covering
jurisdictional and procedural modifications,
improvements in the judiciary, setting up of specialised
bodies such as tribunals/commissions to deal with
specific types of cases, fixation of Judges strength and
appointments of Judges in High Courts, creation of more
posts in the subordinate judiciary and a number of
other general recommendations relating to
modernisation of office equipments in courts and
allocation of more funds to the judiciary, etc. These
recommendations were forwarded inter alia to all
concerned State Governntents and the High Courts for
necessary follow-up action.

Further, to find out ways and means to deal with the
problem of arrears of cases as expeditiously as possible
a meeting of the Chief Ministers and Chief Justices
held on 4th December, 1993 under the Chairmanship
of the Prime Minister. The Conference recommended
several steps which have been accepted by the
Government and commended to all the State
Governments/UT Administrations and High Couns/
Tribunals for necessary action. Three Working Groups
of Law Ministers, thereafter, met to consider the
recommendations of the above conference with regard
to rural litigation, arrears of cases in administrative
tribunals and alternative dispute resolution. The
implementation of December, 1993 resolution and
recommendations made by the Working Groups were
reviewed by the Law Ministers at their plenary meeting
held in Calcutta in November, 1994. The resolutions
adopted in the meeting have been commended to all
the‘concerned authorities for necessary follow-up action.

The Administration of Justice has been made a
plan item with a view to remove infrastructural
- bottlenecks coming in the way of expeditious disposal
of cases.

Agregment with US

*223. SHRI SUDHIR SAWANT : Will the PRIME
MINISTER be pleased to state :

(a) whether India has signed an agreement with
the US recently for assistance in the energy sector;

(b) if so, the details thereof; and

(c) the details of small hydro power units likely to
be establisffed in the country under this agreement?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL .ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) to (c).
One Memorandum of Understanding has been signed
by‘the Ministry of Power and two by the Ministry of Non-

) .
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Conventional Energy Sources with the U.S. Department
of Ehergy since July, 1994. The MOU signed by the
Ministry of Power on 13th July, 1994, envisages
establisiment of a sub-Ministerial working group on
energy to conduct consultations between the two sides.

The Solar Energy Centre of the Ministry of Non-
Conventional Energy Sources has signed a
Memorandum of Understanding with the National
renewable Energy Laboratory of Department of Energy
U.S.A. {or cooperation in the field of testing of solar
thermal and photovoltaic products, exchange of non-
proprietary scientific information, solar radiation data
collection, dnalysis and dissemination, establishment
of links between renewable energy information networks
in both India and the U.S.A. etc. This MOU was signed
on 21.12.94.

Another MOU has been signed on 13.02.95 by the
Ministry with the Electric Power Research Institute
(EPRI), U.S.A to assess, develop and demonstrate
renewable energy technologies for mutual benefit, and
for this purpose, joint efforts will be made by institutions,
agencies and industries on either side to accelerate the
deployment of advanced cost-effective photovoltaic, wind
and biomass conversion technologies in India.

The implémentation of the MOUs will help India to
get access to technologies developed by U.S.A. in the
field of energy and attract U.S. investments.

In addition, MOUs have been signed between
institutions from both sides to enable formation of joint
ventures which will help investments for the growth of

-the engrgy sector. Out of these MOUs, six are for the
'deyelopment of small hydro power projects in the States
of Uttar Pradesh, Madhya Pradesh, Orissa and-

Karnataka. These MOUs envisage setting up of small
hydro power projects with aggregate capacity of about
80 MW.

Khadi Institutions

*224. SHRIMAT! DIPIKA H. TOPIWALA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Khadi institutions in the country are
facing financial crisis; ‘

(b) if so, the reasons therefor; and

(c) the remedial measures taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) and (b). Some Khadi
Institutions in the country are facing financial difficulties
on account of their inability to meet fully the claims
regarding payment of rebate and interest subsidy.
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(c) Some immediate remedial measures have
already been put into operation through increase of
budgetary allocations for payment of khadi rebate and
interest subsidy. Government also set up a High Power
Committee under the Chairmanship of Prime Minister to
look into the whole gamut of KVI sector including the
question of increasing the flow of funds into this sector.
The Committee has since submitted its report. On the
basis of the recommendations, an action plan has been
drawn up . This action plan is under implementation.

Leprosy

*225. SHRI V. KRISHNA RAO :
SHRI C.P. MUDALA GIRIYAPPA :

Will the PRIME MINISTER be pleased to state :

(a) whether a large number of persons in the country
are of the opinion that leprosy is incurable and
hereditary;

(b) if so, the steps taken/proposed to be taken by
the Government to create awareness among the masses
on leprosy;

(c) whether the Government have also drawn up an
action plan for the rehabilitation of lepers and for early
detection of the disease; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) to (d). While it is true that a small section of the
population continue to have misgivings about the
curability of the disease or about the disease being
hereditary, the high rate of cured cases is gradually
beinging down such misgivings. In addition, extensive
health educational activities have been taken up in
hand through governmental and nongovernmental
agencies to remove this from the minds of the people
and provide correct and scientific information. '

Under National Leprosy Eradication Programme,
free domicillary treatment services muilti-drug therapy to
leprosy patients are provided. Health education is a
central component for increased awareness to
encourage early self reporting. Local folk media, camps,
seminars, posters campaigns and film on leprosy are
promoted. Electronic media and press are also invoilved
to propagate true messages on leprosy and availability
to treatment.

Under the programme, stress is laid on early
treatment and complete cure to avoid disabilities.
Adequate medical rehabilitation, leprosy ulcer care and
vocational training services are .provided through 75
Reconstructive Surgery Units and 50 Leprosy
Rehabilitation Promotion Units. Free Micro Cellular
Rubber (MCR) Chappals are provided to insensitive
foot. '
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Rural Poverty

*226. SHRI RAM VILAS PASWAN :
SHRI SRIKANTA JENA :

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have undertaken any
review of the number of villages under absolute poverty;

(b) if not, the reasons therefor;

(c) the deficiencies identified by the Government in
the programmes initiated by the Centre for the upliftment
of such villages; and .

(d) the strategy formulated by the Government to
remove the deficiencies and to tackle the rural poverty?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL) : (a) and (b). The fatest estimate of
Poverty ratios on the basis of NSS data pertain to 1987-
88. These estimates are prepared for State level poverty
ratios only.

(c) and (d). For upliftment of rural poor, Government
has implemented two major poverty alleviation
programmes namely Integrated Rural Development
Programmes (IRDP) and Jawahar Rozgar Yojana (JRY).
These programmes are constantly reviewed by the
Centre through periodical reports, field visits, workshops
and seminars, Central and State Level Coordination
Committees and Concurrent Evaluation of programmes

to identify deficiencies, if any , in their implementation.

In case of IRDP, some of the identified deficiencies in
the programme include (i) Low level of per family
investment, (ii) Deficiencies in making investment
projects bankable, (iii) Inadequate skills in managing
credit based assets by poor families, (iv) Lew level of
rate of recovery from the beneficiaries. The strategies
adopted to overcome these deficiencies are (a) Raising
the overall level of investment per family to Rs. 12,000,
(b) improvement of procedures for selection of
beneficiaries with particular emphasis on involvement
of gram sabha, (c) strengthening of technical inputs for
preparation of projects, (d) Extension of the coverage of
the scheme of family credit plan to more districts in the
country, (e)Liberalisation of the norms for infrastructurai
development, (f) Raising the amount of stipend to
TRYSEM beneficiaries, and (g) Organising recovery
camps to improve the rate of recovery of loans.

As regards JRY, deficiencies identified have been:
(i) some of the elected Heads of Panchayat were not
trained for implementation of JRY, (ii) Annual action
plans were not discussed in the gram sabha meetings
in some of the states, (iii) Less utilisation of locally
available material in construction works and (iv) low
share of women in employment generation. The varioua
deficiencies as pointed out above have been brought to
the notice of the respective State Governments 1o take
corrective measures for better and effective
implementation of JRY. In addition, several new
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\

initiatives and strategies have been adopted in the
_recent past which include (i) Introduction of Intensified
JRY in 120 backward districts in the country, (ii)
Launching of Employment Assurance Scheme (EAS) in
2,443 blocks in backward districts ahd States: in India,
(iii) Substantial step up in the outlays for rural
employment programmes during the 8th Plan, (iv)
reinvogorating the Panchayat Raj institutions at different
levels so as to increase the peoples’ participation and
invovement in the implementation of the programmes.

~ The total allocation for Rural Development has been

substantially stepped up to Rs. 30,000 crores during
the 8th Plan compared to an expenditure of about Rs.
10,955 crores in the 7th Plan and greater emphasis is
laid on poverty alleviation programmes. During the 8th
- Plan period, the Government strategy is to utilise the
enhanced allocations of rural development on building
up of rural infrastructure such as all weather roads in
tribal, hill and desert areas, minor irrigation works and
water harvesting structures, school buildings, primary
health centres etc. This strategy, it is hoped, will help in
providing more sustained employment to rural people
and development of villages.

Job Avenues in Rural Areas

*227. SHRI RAJNATH SONKAR SHASTRI : Will
the PRIME MINISTER be pleased to state :

(a) whether the Central Schémes like Jawahar
Rozgar Yojana have not helped much to create job
avenues in rural areas;

(b) whether there is still unabated migration of
labour to big cities; and

(c) if so, the steps proposed to be taken by the
Government to check this trend?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL) : (a) to (c). Jawahar Rozgar Yojana
(JRY) is being implemented in the rural areas of the
country from 1.4.1989 with the primary objective of
providing additional gainful employment to the
unemployed and underemployed persons in the rural
areas. In the process, it also results in the creation of
economic productive assets for the direct and continuing
benefit Including sustained employment to the rural poor.

it is true that the wage employment programmes
ke the JRY have not been able to check migration of
labour from rural areas to the cities fully but undoubtedly
they have provided ample employment opportunities in
the rural areas. Further, it is felt that the problem of rural
migration wifl be arrested to a significant extent, with
the strategy shift from 1993-94 for the wage employment
programmes. These programmes have since been
intensified in the most backward areas of the country.

MARCH 29, 1995
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With a view the provide employment to more people
in the rural areas, the second stream of Jawahar Rozgar
Yojana has been started during 1993-94 to intensify
JRY in 120 selected backward districts of the country,
where there is concentration of unemployment and
underemployment. Special and innovative projects
meant for specific areas and deprived groups are also
taken up with an aim to improve their lot and to arrest
migration of labour. Government of India has also
launched the Employment Assurance Scheme w.e.f. 2nd
October, 1993, which aims at providing 100 days of
assured employment during the lean agricultural period
to persons above 18 years and below 60 years of age
who are in need of employment and seeking it. The
EAS is in operation in 2443 backward blocks of the
country which are situated in drought prone areas, desent
areas, hill areas, tribal areas, tribal pockets and flood
prone areas. 5015.68 million mandays of employment
have been generated so far since the inception (upto
February, 1995), under JRY including the second
stream-JRY. Under EAS, 237.48 million manadays have
been generated during 1993-94 and 1994-95 upto
February, 1995). The feed back from the field is that
these wage employment programmes have helped to a
considerable extent in checking the migration of labour
from rural areas.

Import of Coal by C.C.I

*228. SHRI SANTOSH KUMAR GANGWAR : Wil
the PRIME MINISTER be pleased to state :

(a) whether the Cement Corporation of India is
unable to procure coal within the country and has floated
global tender for imports; i v

(b) if so, the details thereof;

l¢) whether those taking C.C.l's cement are
proposed to be given priority for awarding the tender
for coal;

"(d) if so, the reasons therefor;

(e) whether C.C.I. has not been able to find market
for its cement in the country; and

(f) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI) : (a) and (b). CCl has
floated a global tender for import of 30,000 MT of quality
steam coal in order to explore the possibility of obtaining
coal on more favourable terms, including supply against
letter of credit and tying up the import of coal with the
export of cement. '

(c) No, Sir.
(d) Does not arise.
(e) No, Sir.
(f) Does not arise.
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Paper Shortage

*229. SHRI C. SREENIVAASAN : Will the PRIME
MINISTER be pleased to state :

(a) whether the country is facing paper shortage at
present;

(b) if so, the details thereof;

(c) whether Indian importers are facing difficulties
in the production of paper due to hike in pulp prices in
the international market; and

(d) if so, the measures taken/proposed to be taken
in this regard?

THE MINISTER OF STATE |N THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI) : (a) and (b). Shortage of
Paper has been reported in some quarters although
there has been no slackhess in its production. The
shortage of paper is partly due to diversion of paper to
newsprint sector and partly due to its export to
neighbouring countries.

(c) and (d). Although, no specitic difficulties have
been expressed by the Indian Importers, yet hike in the
pulp prices in the international market has led to
increase in the cost of inputs in the manufacture of

paper.
Medical and Dental Colleges

*230. SHRI MOHAN RAWALE : Will the PRIME
MINISTER be pleased to state :

(a) whether the Union Government have evolved

fresh guidelines for admission to private medical and
dental colleges in the country;

(b) if so, the details thereof; and

(c) the measures taken to ensure compliance of
these guidelines by these colleges?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) and (b). The regulations made by the Medical
Council of India and the Dental Council of India, with
the approval of Government of India, contain guidelines
for admission procedure, allotment of seats, fee structure
and admission of Non-Resident Indians/Foreign
students in private medical and dental collegs.

(cy The regulations are statutory.

[Translation]
National Renewal Fund

“231. SHRI RAJESH KUMAR :
SHRIMAT| SHEELA GAUTAM :
Will the PRIME MINISTER be pleased to state :

(a) whether the effectiveness of the National
Renewal Fund Scheme is likely to be affected by
' reducing its- financial powers;
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(b) if so, the facts in this regard and the reasons
therefor; and

(c) the other measures proposed to be adopted for
revival of sick industries under private and public
sectors?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) and (b).
In the Budget Estimates of 1994-95, a sum of Rs. 700
crores was allocated for the National Renewal Fund
(NRF). This allocation has been reduced to Rs. 200
crores in the Revised Estimates also because an
unspent balance of approximately Rs. 299 crores was
available at the beginning of the year. The proposed
budget allocation for 1995-96 is Rs.300 crores. There
has been no reduction of financial powers of the National
Renewal Fund.

(c) Guidelines have been issued by the Reserve
Bank of India regarding rehabilitation of sick/weak
industrial units which are considered potentially viable
tor their revival. For this purpose, banks examine the
viability of such units and identify viable and non-viable
units. The rehabilitation package, inter-alia, provides
for funding of dues to banks and financial institutions
with extended period of repayment thereof in a phased
manner, interest concession, grant of fresh term loans
as also fresh working capital facilities. As regards non-
SSI sick industrial companies, the Board for industrial
and Financial Reconstruction (BIFR), a quasi-judicial
body set up under the Sick Industrial Companies (Spécial
Provisions) Act, 1985 is empowered to determine and
enforce preventive, ameliorative, remedial and other
measures.

[English]
Small Hydro Power Projects

*232. SHRI SULTAN SALAHUDDIN OWAISI : Will
the PRIME MINISTER be pleased to state:

(a) whether the Government propose to provide
liberal subsidies to the small hydro power projects and
raise the limit on their capacity;

(b) if so, the details thereof;

(c) whether World Bank credit is also proposed to
be made available to private sector entrepreneurs_
through the Indian Renewable Energy Development
Agency;

(d) if so, the number of offers received from private
sector and decision taken thereon;

(e) whether the ‘Government have also agreed to
provide greater, subsidy to the projects proposed to be
set up in the hilly and North Eastern areas; and

(f) if so, the details thereof?
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~ THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR) :

(a) and (b). The Ministry of Non-Conventional
Energy Sources provides subsidy foe various types of
small hydro power projects, upto 3 MW capacity, whether
grid or non-grid, upto 50% of fixed capital cost on
Electrical and Mechanical equipment and civil works.
The mandate of the Ministry of Non-Conventional Energy
Sources for Small Hydro Power projects at present
extends upto 3 MW capacity. The matter regarding the
raising of this limit is being examined by the Government.

(c) A World Bank line of credit is being operated by
the Indian Renewable Energy Development Agency
(IREDA) for setting up small hydro projects upto 15 MW
station capacity by private sector entrepreneurs on
irrigation dam-toe and canal based sites.

(d) The Indian Renewable Energy Development
Agency(IREDA) have so far received 13 proposals for
private sector Small Hydro Power projects and the loans
for these projects have been sanctioned.

(e) and (f). Hilly and North-East areas are already
eligible to the highest subsidy of 50% available under
the Capital subsidy Scheme. There is no proposal to
increase this further.

Cement Prices

*233. SHRI ANAND RATNA MAURYA : Will the
PRIME MINISTER be pieased to state :

(a) whether the cement prices have soared to a
very high level;

(b) if so, the price trends during the last one year;

(c) whether the Government have taken any initiative
to control the constant increase in cement prices;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF HEAVY INDUSTRY
(SHRIMATI KRISHNA SAHI) : (a) and (b). During 1992-
93 and 1993-94 in spite of increase in the input costs,
freights, fuel etc. the cement prices remained rather
constant. However, in the current year, the prices of
cement have increased as compared to previous years.

(c) and (d). At present-there is no control on the
price and distribution of cement. The prices are
influenced in each market by a number of factors such
as the extent of competition the distance of the
consumption centre from the factories, mode of
transportation, brand image etc. However, since cement
is an important commodity, the Government continuously
monitors its prices. Recently, Secretary, Industry took a
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meeting with the cement manufacturers to review the
price trends of cement in the country. The manufacturers
have been advised to take all necessary steps to contain
prices. Government is closely monitoring the price
behaviour. It is also providing all necessary assistance
to the cement industry for increasing production and
transporting cement from surplus to deficit areas so that
the prices are contained at reasonable levels.

(e) Does not arise.

Family Welfare Programmes

*234. SHRI BOLLA BULLI RAMAIAH :
SHRI M.V.V.S. MURTHY

Will the PRIME MINISTER be pleased to state :

(a) the steps being taken to modify the Centrally
sponsored family welfare programmes;

(b) whether attention of the Government has been
drawn to observations made by the Comptroller and
Auditor General of India on Family Welfare programmes
in his report for the year ended March 31, 1993; and

(c) if so, the reaction of the Government thereto and
the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) Various Schemes under the Centrally Sponsored
Family Welfare Programme are modified/have been
modified in keeping with the needs of the programme
and taking into account the views of the States.

(b) and (c). The report of the Comptroller and Auditor
General of India on Family Welfare Programme for the
year ended 31st March, 1993 No.2 of 1994 has been
received. Action taken notes on the observations made
in the report are being forwarded to the Comptroller
and Auditor General of India for vetting.

[Translation]
Heart Disease

‘235. SHRI SURENDRA PAL PATHAK : Will the
PRIME MINISTER be pleased to state :

(a) whether deaths due to coronary diseases are
increasing alarmingly in the country; :

(b) if so, the number of deaths reported due to
coronary diseases during the last three years;

(c) whether the Government have taken/propose to
take steps to provide the latest facilities for treatment of
these diseases; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) and (b). No reliable information is available about
the incidence of heart diseases and deaths due to
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them. However, with raising life expectancy and
increasing stress of modern life the incidence of coronary
heart disease is expected to increase.

(c) and (d). Facilities for treatment of heart patients
are available in most major hospitals in the country.
Facilities are upgraded from time to time depending
upon the financial resources and priorities.

[English]
Blasts in Ordnance Factories

*236. SHRI ANNA JOSHI :
SHR! SHRAVAN KUMAR PATEL

Will the PRIME MINISTER be pieased to state :

(a) the number of incidents of blasts and fires in the
ordnance factories, ammunition factories and Armament
Research Centre during the last two years;

(b) the total loss of human lives and properties in
each incident;

(c) whether any enquiries have been made in this
regard;

(d) if so, the outcome thereof; and
(e) the efforts made to stop such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MIMISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) and (b). Incidents of blast and fire in ordnance
factories and arnyament group of laboratories from 1
April 1993

S. Factory Date of Losses
No.  Organisation Incident Human Properties
’ Lives (Rs. in Lakh)
(Approx.)
1. Ordnance Factory 5 April, 1 1.0
Chanda 1993
2. Ordnance Factory 16 September, NIL 5.7
Khamaria 1993
3. Ordnance Factory 21 December, NIL NOMINAL
Chanda 1993
4. Ordnance Factory 12 July, 1 0.1
Dehu Road 1994
5. Ammunition Factory 10 October, 9 18.2
Kirkee 1994
6. Ordnance Factory 3 December, NiL : 1.0
Dehu Road 1994
Total 1 26.0

(c) and (e). An independent Board of Enquiry (BOE)
was set up for each of the incidents. Findings of BOE
for three incidents with comments of Ordnance Factory
Board (OFB) have been received in the Ministry and
are under examination. Findings in_respect of 3 incidents
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are under examination in OFB. 55 recommendations for
remedial measures have been made in the six reports.
43 have been accepted and implemented by OFB.

Further, to tighten safety arrangements in ordnance
factories, two Safety Evaluation Committees were set
up in October 1994 to study and focus the improvements
required in two major factories, one for the ammunition
group and the other for explosives group. The
recommendations made be these two Committees in
their reports, are under examination by the OFB for
implementation. )

The Government attaches the highest importance
to sustained observance of safety precautions in
ordnance factories. This concern has been conveyed to
the Director General of Ordnance Factories who has, in
turn, emphasised it to general managers of the factories.

Mentally Retarded Children

*237. SHR! MANJAY LAL
MINISTER be pleased to state :

(a) whether any survey has been conducted to
assess the number of mentally retarded children in the
country; -

(b) if so, the details thereof;

(c) whether the experts and community workers
exchanged their views at a workshop organised by the
Al India institute of Medical Sciences;

: Will the PRIME

(d) if so, the recommendations made to the
Government; and

(e) the reaction of the Government thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE ( DR. C. SILVERA) :

_(a) and (b). Surveys have revealed 2 to 2.5 per cent

children having mental retardation.

(c) to (e). XI World Congress on Mental Retardation
was organised by Thakur Hari Prasad Institute Research
and Rehabilitation for the Mentally Handicapped in
November, 1994. The Congress declared equal rights,
Status and opportunity to the mentally handicapped. It
also reiterated the need for family, community and
Governmental support. Programmes for preventive, early -
detection treatment, education and rehabilitation are
being implemented by the Central/Stateé Governments
and voluntary organisations. '

\
\

[Translation]
Health for All
*238. SHRI N.J. RATHVA

MINISTER be pleased to state :

(a) whether some State Governments have
suggested to increase to budget allocation to implement
the national policy on Health for All by 2000 A.D.;

: Wilt the PRIME
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(b) if so, the details thereof;

(c) the decision taken by the Union Government
thereon;

(d) whether the Government have included some
new priorities under Health for All by 2000 A.D.; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) to (c). The Planning Commission has been allocating
increased cutlays for State Sector Health Programmes
as shown below :

(Rs. in crores)
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1992-93 817.84 (Expenditure)
1993-94 929.85 (Revised approved outlay)
1994-95 1241.48 (Increased outlay)

Outlay for Centrally Sponsored Schemes for control
of Communicable and Non-communicable diseases
have also been increased over the years as indicated
below : ’

(Rs. in crores)

1992-93 208.89 (Expenditure)
1993-94 232.54 (Expenditure)
1994-95 393.25 (Revised approved outlay)

(d) and (e). During the Eighth Five Year Plan more
emphasis has been laid on containment of population
growth through people’'s cooperation, strengthening of
Primary Health Care facilities, Universal immunisation,
control of communicable diseases, control of blindness
and Child Survival and Safe Motherhood.

[English]
- Coir Products

*239. PROF. K.V. THOMAS :
SHRI MANORANJAN BHAKTA :

Will the PRIME MINISTER be pleased to state :

(a) the coir and coir products exported during the
last three years and the target fixed for the current
financial year;

(b) whether the target is likely to be achieved;
(c) # not, the reasons therefor; and

(d) the steps taken/proposed to be taken to improve
the quality of coir and coir products?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) Coir and Coir Products
exported during the last 3 years are as under :

Rs. 74.12 crores
Rs. 95.95 crores
Rs.129.37 crores

91-92 30959 Tonnes -
92-93 32354 Tonnes -
93-94 37951 Tonnes -
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The target for the current year (94-95) is US $ 45.6
million (Rs. 142 crores).

(b) Yes, the target has already been achieved and
surpassed.

(c) Does not arise.

(d) The steps taken by the Board to improve the
quality of Coir and coir products are :

(1) The Board observed quality year from Oct,
93 to Sept, 94 to educate the coir workers at
the grassroot level on the importance of
quality awareness.

(2) Establishment of Common Facility Centres to
improve quality of dyeing, bleaching of coir
yarn being used for the manufacture of coir
products.

(3) Assistance for construction of loom sheds to
improve the production, infrastructure and
quality of coir products.

(4) Development and popularisation of motorised
ratts to improve the output and quality of coir
yarn.

(5) Development and popularisation of semi-
automatic looms to improve the quality of
coir matting.

Cancer

*240. SHRI PHOOL CHAND VERMA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Indian Council of Medical Research
has conducted any study on the impact of vehicular
pollution and effluents from chemical factories on the
incidence of lung diseases and cancer,

(b) if so, the outcome thereof;
(c) the cities where the study was conducted; and

(d) the follow-up action taken by the Government
on the recommendations made by ICMR in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) and (b). The Indian Council of Medical Research
(ICMR) has conducted studies on the air pollution and
its impact on health. No specific study on the effect of
vehicular pollution and effluents from chemical factories
on lung cancer has been carried out by the Council.
Pollutants were found to be the highest in the areas
with dense vehicular traffic, which also showed higher
morbidity rates.

(¢) The studies/surveys were conducted in
Ahmedabad, Bangalore and Bombay.

(d) Films for public awareness have been made by
Environmental Medical Research Centre (EMRC),
Ahmedabad and shown under the UGC Programme on
Doordarshan.
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SHORT NOTICE QUESTION
Strike by Resident Doctors at AlIMS

SNQ.1 SHRI INDRAJIT GUPTA :
SHRI D. VENKATESWARA RAO :

‘Will the PRIME MINISTER be pleased to state :

(a) whether the cease-work of resident doctors at
the All India Institute of Medical Sciences is still
continuing;

(b) if so, whether any steps are being taken to
reach a negotiated settlement; and

(c) if not, the course of action the Government
propose to take to tackle the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) No, Sir.

(b) and (c). Do not arise.

Voters List in Maharashtra

2274. SHRI MANIKRAO HODLYA GAVIT : Will the
PRIME MINISTER be pleased to state :

(a) the number of persons whose name have been
deleted from the voters list and who could not prove
their citizenship in Maharashtra;

(b) whether similar cases have also been noticed
by the Government in other States;

(c) it so, the details thereof, State-wise; and

(d) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) to (d). The information is being
collected and will be laid on the Table of the House.

Five Electronic Projects

2275. SHRI SHIV SHARAN VERMA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Department of Electronics has
formulated a set of five electronic projects under the
‘Members of Parliament Local Area Development’
Scheme; and :

(b) f so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) and
(b). Yes, Sir. The Department of Electronics in
consultation with the Department of Programme
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Implementation, has formulated the following five
projects in the area of electronics under the Members
of Parliament Local Area Development (MPLAD)
Scheme: *

1. Computer in Education Project : Computer in Every
High School.

Information Footpath.
HAM Club in Every High School.
Citizen Band Radio.

SATEE S A

Bibliographic Data Base Project.

The Brochure containing the details or these five
projects have been circulated to all Members of
Parliament.

The Department of Programme Implementation
Government of India, has decided to include these
projects for implementation under NPLAD Scheme if
such proposals are given by Members of Parliament.

Peace Keeping Missions

2276. DR. VASANT NlWRUTTi PAWAR : Will the
PRIME MINISTER be pleased to state :

(a) the total number of Indian troops deployed on
UN assignment for peace keeping missions;

(b) the number of them killed in action during the
last two years, mission-wise;

(c) whether any compensation has been offered to
the deceased families; and

(d) if so, the details thereof, mission-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS : (SHRI MALLIKARJUN):
(a) A total of 882 personnel are presently deployed on
different UN assignments for peace keeping mission.

(b) During the last two years two personnel were
killed in Mozambique and 14 personnel in Somalia.

(c) and (d). A statement is attached.

STATEMENT

For the troop contingent including Staff Officers
deployed in UN Peace Keeping Operations, as per UN
Regulations, in cases of death, injury or iliness
attributable to service, UN reimburses payments made
by Governments based on their National Legislations
and/or Regulations. As per Government orders, death,
injury or iliness to the troops during the peace keeping
operations will be treated as battle casualties and be
covered under liberalised pensionary award. Apart from
the pensionary benefits, the families would also be
entitled to death benefit from Army Group Insurance if
the deceased was covered. Sometimes grants are also
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given from Army Wives Welfare Association Fund;
Disabled Army Personnel, Widow and Orphans Fund
and Army Officers Benevolent Fund on the merit of the
case.

Gobar Gas Plants

2277. SHRI DATTATRAYA BANDARU : Will the
PRIME MINISTER be pieased to state :

(a) whether the Government have made any efforts
for the publicity and popularisation of gobar gas plants
in the country particularly in Andhra Pradesh;

(b) if so, the details thereof;

(c) whether the farmers do not install gobar gas
plants either due to non-availability of loan from the
banks or due to too much delay in getting such loans;
and

(d) if so, the measures taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) and
(b). Yes, Sir. The Government have been making efforts
for publicity and popularisation of biogas (gobar gas)
plants in the country, including the State of Andhra
Pradesh, through All India Radio, Doordarshan, print
media, exhibitions, etc. Besides, State Governments and
nodal agencies are given financial support for this
purpose ranging from Rs. 1.00 lakh to Rs. 5.00 lakh
depending upon their targets for setting up of biogas
plants under the National Project on Biogas
Development. The allocation for this purpose to Andhra
Pradesh for 1994-95 is Rs. 5.00 lakh.

(c) and (d). Problems relating to availability of loans
from banks for biogas plants are normally sorted out in
the meetings of District Level Coordination Committees
and State-Level Bankers Committees. Measures recently
taken at the Central level include advice sent by the
Reserve Bank of India to all scheduled commercial
banks exempting biogas projects from the condition
which restricted the banks to provide loans only under
one subsidy linked programme, provided the beneficiary
is a non-defaulter. The removal of this condition is
expected to improve availability of bank finance for
biogas plants'to farmers and the promotion of biogas
programme. ‘

[Trans/ation]
Industrial Development
2278. MOHAMMAD ALI ASHRAF FATMI : Will the

PRIME MINISTER be pleased to state :

(a) whether the pace of industrial development in
Bihar is very slow;

(b) # so, the reasons therefor; and
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(c) the resources made available to the State
Government to increase pace of its industrial
development? ’ .

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF HEAVY INDUSTRY):
(SHRIMATI KRISHNA SAHI) : (a) to (c). The Industrial
Development of State is primarily the responsibility of
a State Government. The Central Government
supplements efforts of State Governments in the process
of industrialisation through Central Schemes Such as
Growth Centre or through organisations such as Khadi
and Village Industries Commission. These measures
are ongoing and are catalytic in nature.

The State Governments have their own industrial
policies to attract industries to their respective states.

Planning Commission have approved outlay of Rs.
45,314 lakhs for Large and Medium industries, mining,
Village and Small industries in Bihar during the 8th
Five Year Plan (1992-97) against the approved Seventh
Five Year Plan outlay of Rs. 21,660 lakhs.

[English]
Health Services

2279. SHRI SHANTARAM POTDUKHE : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have launched any
grant-in-aid schemes to promote heaith services in rural
areas;

(b) if so, the details thereof;

(c) the details about the ceiling of the grant
available to each scheme under the grant-in-aid scheme;

(d) the details of the amount released under the
scheme during 1992-93 and 1993-94; and

(e) the details of the norms laid down by the
Government to provide financial assistance to voluntary
organisations under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(@) and (b). In order to provide medical care to rural
population of the country, the Government of India have
launched the following grants-in-aid schemes:

1. Special Health Scheme for Rural Areas; and
2. Scheme for Improvement of Medical Services.

) Financial assistance is made available to voluntary
organisations for (i) setting up new hospitals/
dispensaries in rural areas under the special Health
Scheme for Rural Areas and (ii) Expansion and
Improvement of existing hospital facilities under the
Scheme for Improvement of Medical Services. The
pattern of assistance is given in Statement-i attached.
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(c).the maximum ceiling of financial assistance as
Central Government share is Rs. 12.1 lakhs (Rs. 8
lakhs for construction purposes and Rs. 4 lakhs for
purchase of hospital equipment) with effect from
1.4.1992 under the Special Health Scheme for Rural
Areas, The Maximum financial assistance available
under the scheme for Improvement of Medical Services
is Rs. 4 lakhs w.ef. 1.4,1992 except in the following
cases where the maximum ceiling will be as indicated
against each:

S.No. Grant for purchase of Maximum ceiling

1. Ambulance Van 1.50 lakhs

2. 100 MA X-ray Machine 2.00 lakhs

3. X-ray Machine more than 2.50 lakhs
100-MA

(d) the amount released during 1992-93 and 1993-
94 under these grants-in-aid schemes is Rs. 29,13,249
and Rs. 18,70,000 respectively.

(e) The norms laid down for providing financial
assistance to voluntary organisation under the above
schemes are given in the Statement-|l attached.

STATEMENT-I

Special Health Scheme for Rural Areas
Pattern of Assistance :

(a) Assistance will be available for seﬂing up of
hospitals with a maximum bed strength of
thirty.

(b) The non-recurring expenditure towards which
the Government of India and the State
Government would contribute Would be
primarily for purchase of land, construction
of. building for hospital, operation theatre,
wards, dwelling units including water and
electricity installations and also for purchase
of essential hospital equipment.

(c) The institution will meet the running cost of
the hospital/dispensary. In case it is not able
to do so, the State Government concerned
would step in and give grant-in-aid to meet
any deficit and if the organisation fails to
meet the liability any longer, the State
Government will assume the responsibility
for running the institution started with the
assistance under this scheme.

(d) For purposes of determining the shares of
the parties, the standard cost of construction
and of equipment of 30-bedded PHC or the
estimated cost as given in the project report,
whichever is less, will be taken into account.

() The Central Government, the State
Government and the institution shall
contribute in the following proportion :
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() Construction (other than residential
accommodation) and equipment:

Central Government : 10%
State Government : 10%
Institution : 20%

() Construction-Residential accommodation:

Central Government . 50%
State Government T 35%
Institution : 15%

(t

Rand

To take care of the cost estimations, the Joint
Secretary and the Financial Adviser, Ministry
of Health and Family Welfare, shall be
competent to increase the amount of grant
as recommended by the Grants Committee
up to ten per cent.

(9) In-exceptional cases, the Government of India
may give assistance beyond the limits
prescribed in consultation with the Ministry
of Finance.

Scheme for Improvement of Medical Services
Pattern of Assistance :

(a) Financial assistance will be given for
purchase of costly essential equipment such
as X-Ray Piant, ambulance, operation theatre
equipment, sterilizer, hospital costs, bed-side,
lockers, surgical Instruments, Laboratory
equipment etc. The Directorate General of
Health Services shall be the final authority in
deciding whether an item of equipment is
essential or not.

The essential hospital equipment shall not
include fixtures, furniture and consumable
stores.

(b) For additional construction for expansion of
hospital facilities for the indigent construction
of operation theatre, X-Ray laboratory blocks
and wards for the poor, the extent of
assistance shall be as follows:

(i) Cent percent where the institution is
engaged exclusively in treatment of
Leprosy, eye diseases and blindness;
and

(ii) Fifty per cent in the case of others.

(iii) Where assistance from the Government
of India is limited to fifty per cent of the
expenditure, the balance fifty per cent
shall be met by the institution.

(c) No assistance will be admissible to cover
reimbursement of expenditure already
incurred by the institution.

(d) The total amount that will be released Yo an
institution for equipment and/or construction
shall not exceed Rs.400 lakhs in a year.
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To take care of the cost escalations, the Joint
Secretary and the Financial Adviser, Ministry
of Health and Family Welfare, shall be
competent to increase the amount of grant
as recommended by the Grants Committee
by upto ten per cent subject to the ceiling of
Rs. 400.lakhs referre to in (d) above.

STATEMENT-Il

Special Health Scheme for Rural Areas

Condition
(a)

(c)

(d)

of grant-in-aid :

The grant shall be utilised only for the
purpose for which it has been sanctioned.

(i) The institution shall execute a bond in

_ the prescribed form with two sureties to

the effect that it will abide by all the
conditions of the grant.

(iiy The requirement of furnishing the
sureties will not be necessary if the
institution is a society registered under
the Societies Registration Act, 1860, or
any other Statute or is a cooperative
society or an institution of standing.

(iii) when the bond is also signed by two

sureties, both of them should be solvent.

and owners of such assets worth not less
than the amount of bond as can be
attached and sold in execution of a court
decree. This fact should be certified by
the District Magistrate or other equivalent
authority on the body of the bond.

The institution shall maintain an account with
a scheduled bank or post office in the name
of the institution and not of an individual
whether by name or by designation. The
account should be operated jointly by two
office-bearers.

The entire amount of the grant should be
utilised within a period of one year from the
date of issue of the Demand Draft/Cheque of
the final instalment in case of construction
and within six months from the date of issue
of Demand Draft/Cheque in case of
equipment. f any delay is likely to occur in
the utilisation of the grant, the period of
utilisation of the grant may be extended by
a further period not exceeding one year, in
exceptional circumstances, by the
Govemment of India. If the institution fails to
utilise the entire amount of the grant within
the original or extended period, it shall refund
the unspent balance with interest to the
Government of India and the State
Government. '
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No articles involving foreign exchange
expenditure shall be purchased and no
assistance for the import of any articles will
be provided by the Government of India.

In the case of grants for construction, once
the plans and estimates of the buildings have
been approved and grant released, they shall
not be modified by the Institution without the
prior approval of the Government of India.

The institution shall submit a statement duly
attested by the auditors, alongwith the
audited accounts, specifying clearly that no
grant-in-aid has been sanctioned for the
same purpose by any other department of
the Central or State Government.

No portion of the grant will be utilised for
furtherance of political movement.

The institution will not indulge in corrupt
practices. ’

If the grant of any pan thereof is proposed to
be utilised for a purpose other than that for
which it was sanctioned, prior approval of
the Government of india shall be obtained
which may be given in exceptional
circumstances on very special grounds.

The institution shall not divert the whole or
part of the grant nor shall it entrust the
execution of the scheme for which the grant
is made to another institution or organisation.
In cases where after having received the
grant-in-aid, the institution is not in a position
to execute or complete the assignment it shall
refund forthwith to the Government of India
and the State Government the amount of
grant received by it from them with interest.

In the case of a building grant, the Govern-
ment of India shall have a prior lien on the
building for the recovery of the amount paid
as grant-in-aid in the event of the building
ceasing to be utilised for the approved
purpose.

In case where construction is made on State
Government's land and State Government
also gives part of the cost, the title will rest
with the Government of India and the State
Government to the extent to which they have
paid for the cost and in the event of disposal
of such a building, the Government of India
and the State Government will have prior
lien on the building in proportion to the cost
contributed by them.

When the Central or State Government have
reasons to believe that the sanctioned money
is not being utilised for approved purposes,
the payment of further grants may be stopped
and the earlier grant recovered with interest.
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The Government of India may call for
periodical reports indicating the expenditure
on each of the objects as detailed in the
scheme with a view to check whether there
have been any variations or unauthorised
diversion of funds.

Any portion of the grant, which is not utilised
for expenditure upon the objects for which it
was sanctioned will be refunded in cash to
the Government of India and the State
Government with interest.

The institution shall submit to the Government
of India and the State Government
concerned, reports indicating progress of the
construction work and the expenditure
actually incurred from the grant as and when
required by them.

The accounts of the institution shall be
audited by a Chartered Accountant/a
Government Auditor immediately after the end
of the financial year. The accounts of the
grant shall be maintained properly and
separately from its normal activities and
submitted as and when required. They
should always be open to inspection by any
member of the Grants Committee constituted
by the Ministry of Health and Family Welfare
(Department of Health) or by any officer of
the Government of India or the State
Government concerned. They shall also be
open to a test-check by the Comptroller and
Auditor General of India, at his discretion.

Where the amount of the grant in any
financial year together with the unutilised
grant carried over from the preceding
financial year is collectively not less then
Rs. 5 lakhs, the account of the institution will
be audited by the concerned Accountant
General (i.e. by the Accountant General in
whose jurisdiction the institution is situated).

Where the amount of grant exceeds Rs.5
lakhs, the institute shall maintain subsidiary
account of the grant and furnish to the
Director of Audit, Central Revenues, New
Delhi, the following quoting number and date
of the sanction:

(i) a copy of the Receipt and payment
accounts, income and expenditure
accounts and balance sheet for the
institution as a whole.

(ii) a copy of their constitution.

The equipments purchased or buildings
constructed with the aid of the grant will vest
in the Governmant of india and the institution
shall maintain an audited record in the
enclosed proforma of all permanent and semi-
permanent the assets acquired wholly or
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substantially out of the grant. Such assets
shall not be disposed of, encumbered or
utilised for purpose other than those for which
the grant was given without prior permission
of the Government of India. Should the
institution cease to exist at any time, such
properties, shall revert to the Government of
India. The register shail be maintained
separately, in respect of each sanction and
a copy thereof furnished to the Government
of India annually with the audited accounts
after the close of the financial year. The term
‘Assets’ referred to above means (i)
immovable property; and (ii) movable
property of a capital nature where the value
exceeds Rs. 1.000/- Library books and
articles of furniture need not be taken as
falling within the term ‘asset’.

In the event of hospital/dispensary being
taken over by the concerned State
Government for maintenance, due to failure
of the institution to maintain it properly, the
institution will not be entitled to claim any
compensation in respect of the contribution
made by it towards the cost of establishment
of the hospital/ dispensary. However, it will
be entitied to satisfy itself from time to time
that the assets contributed by it continue to -
be utilised, during the course of their
usefulness, for the purpose for which these
were intended.

The institution shall, after the grant is utilised,
prominently display :

- the quantum of assistance;

- its purpose; and

- the number of free beds available.

The institution shall furnish the following
utilisation document immediately after the
grant is utilised or within 15 months of the
release of final instalment of the grant in the
case of construction and within one year of
the release of grant in the case of equipment
which ever is earlier or such further period
as may be agreed to by the Government of
india :

(a) A utilisation certificate duly certified by a
Chartered Accountant.

(b) A completion report from a qualified
Architect/Engineer duly certified by the
State PW.D. in the prescribed proforma.

(c) A certificate duly certified by a Chartered
Accountant regarding non-receipt of
grant for the same purpose from any
agency.

(d) A statement, in duplicate, of asset~ g.'v
certified by a Chartered Accountant.
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(e) Audited statement of accounts of the
organisation viz. Income and Expenditure
Statement, Receipt and Payment Account
and Balance Sheet reflecting the grants
received from the Government of India,
the State Government and the share of
the institution and the expenditure
incurred there against, duly certified by
a Chartered Accountant.

(f) An achievement-cum-performance report
indicating :
(i) the purpose, for which the grant was
sanctioned;

(ii) the manner in which it has been
utilised; and

(iii) the nature and extent of improvement
of performance of the institution with
the help of the grant.

(y) The payment of grant-in-aid will be made by

the Government of India through a crossed
cheque/demand draft after all the
requirements mentioned in the sanction letter
are fulfilled by the institution.

(z) The institution shall adequately maintain all

pssets created out of the grant.

Scheme for Improvement of Medical Services

Conditions of the Grant :

(a) The grant shall be utilised only for the

purpose for which it has been sanctioned.

(b) (i) The institutions shall excute a bond in

(c;

prescribed form with sureties to the effect
that it will abode by all the conditions of
the grant.

(ii) The requirement of furnishing the sureties
will not be necessary if the institution is
society registered under the Societies
Registration A2t. 1860, or other Status or
is a Cooperative society or an institution
of standing.

(iii) when the bond is also signed by two

" sureties, .both of them should be solvent
and owners of such asset worth not less
than the amount of the bond as can be
attached and sold in execution of a. gaurt
decree. This fact should be certified by
the District Magistrate or other equivalent
authority on the body of the bond.

The nstitution shall maintain an account with

"a scheduled Bank or a post office in the
nave of the institution and not of an
ina ~ dual whether by name or my
desigriation The account should be operated
jointly by two office-bearers.
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The entire amount of the grant for construction
should be utilised within a period of one
year from the date of drawal from the Treasury
or the date of demand draft of the 2nd or
final instalment. Grants sanctioned for the
purchase of essential hospital equipment
should be utilised within a period of six
months from the date of drawal from the
Treasury or the date of demand draft. If any_
delay is likely to occure in the utilisation of
the grant, the period of utilisation of the grant
may be extended by a further period not
exceeding six months in exceptional
circumstances by the Government of India. If
the grantee institution fails to utilise the entire
amount of the grant within the original or
extended period, any unspent balance of the
grant will have to be refunded to the
Government of India forthwith, with interest.

No articles involving, foreign exchange
expenditure should be purchased and no
assistance for the import of any articles will
be provided by the Government of India.

In the case of grants for construction or
alternation of buildings, once the plans and
estimates of the building have been approved
and grant released, they shall not be modified
by the organisation without the prior approval ,
of the Government of india.

The institution shall submit a statement duly
attested by the auditors, alongwith the
audited accounts, so cifying clearly that no
grant-in-aid has been sanctioned for the
same purpose by any other department of
the Central or State Government.

No portion of the grant will be utilised for
furtherance of political movement.

The institution will not indulge in corrupt
practices. .

If the grant of any par thereof is proposed to
be utilised for a purpose other than that for
which it is sanctioned, prior approval of the
Government of India shall be obtained which
may be given only in exceptional
circumstances on very special grounds.

The institution shall not divert the whole .or
part of the grant nor shall it entrust the
execution of the scheme for which the grant
is made to another institution on organisation.
In cases where after having received the
grant-in-aid from the Central Government, the
Institution is not in a position to execute on
complete the assignments it shall refund
forthwith to the Central Government the entire
amount of grant received by it, with interest.
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In the case of building grant, the Government
of India shall have a prior lien on the building
for the recovery of the amount paid as grant-
in-aid in the event of the buiidings ceasing
tc be utilised for the approved purpose.

In case where construction is made on State

Government land and the State Government
also gives a part of the cost, the title will rest -

with the Government of India and the State
Government to the extent to which they have
paid for the cost and in the event of disposal
of such buildings, the Government of India
and the State Government will have prior
lien on the building in proportion to the cost
contributed by them.

When the Central Government has reasons
to believe that the sanctioned money is not
being utilised for approved purposes, the
payment of further grants may be stopped
and the earlier grant recovered with interest.

The Government of India may call for
periodical reports indicating the expenditure
on each of the objects as detailed in the
scheme with a view to check whether there
have been any variations or unauthorised
diversion of funds. '

Any portion of the grant, which is not utilised
for expenditure upon the object for which it
was sanctioned will be refunded in cash to
the Government of India with inteiest.

The institution shall submit to the Government
of India periodical reports indicating the
expenditure on each of the objects as
detailed in the scheme and certify that there
has been no variation or unauthorised
diversion of funds.

The accounts of the institution shall be
audited by a Chartered Accountant/a
Government Auditor immediately after the end
of the financial year. The accounts of the
grant shall be maintaince properly and
separately from its normal activities and
submitted as and when required. They
should always be open to inspection by an
member of the Grants Committee constituted
by the Ministry of Health and Family Welfare
(Department of Health) or by any’ officer of
Central Government or the State Government
concerned. They shall also be open to test-
check by the Comptroller and Auditor General
of India, at his discretion.

Where the amount of the grant in any
financial year together with the unutilised
grant carried over from the preceeding
financial year is collectively not less than
Rs. 5§ lakhs, the accounts of the institution
will be audited by the concerned Account
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General (i.e. by the Accountant General in
whose jurisdiction the institution is situated).

Where the amount of grant exceeds Rs.5
lakhs, tha institute shall maintain subsidiary
account of grant and furnish to the Director
of Audit, Central Revenues, New Delhi, the
following quoting number and date of the
sanctiof:

(i) A.copy of the Receipt and Payment
accounts, Income and Expenditure
accounts and balance sheet for the body
as whole.

(ii) A copy of its constitution.

The equipment purchased-or buildings

constructed with the aid of the grant will vest

in the Government of India and the institution

shall maintain an audited records in the

enclosed proforma of all permanent and semi-

permanent assets acquired wholly or

substantially out of the grant. Such assets

shall not be disposed off encumbered or

utilised for purpose other than those for which

the grant was given without prior permission

of the Government of India. Should the

institution cease to exist at any time, such

properties shall revert to the Government of

India. The register shall be maintained

separately in respect of each sanction and a .
copy thereof furnished to the Government of

India annually with the audited accounts after

the close of the financial year. The term

‘assets’ referred to above means (i)
immovable property and (ii) movable property
of a capital nature where the value exceeds
Rs. 1,000/- Library books and -articles of
furniture need not be taken as falling within
the term ‘asset’.

The institution shall, after the grant is utilised,
prominently display :

- the quantum of assistance;
its purpose; and
the number of free beds available.

The institution shall furnish the following
utilisation documents immediately after the
grant is utilised or within 15 months of the
release of final instalment ot the grant in the
case of equipment whichever is earlier or
such further period as may be agreed to by
the Government of India.

(a) A utilisation certiticatg duly certitied by
a Chartered Accountant.

(b) A compietion report from a qualified
Architect/Engineer duly certified by the
State PWD in the prescribed proforma.
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(c) A certificate duly certified by a-
Chartered Accountant regarding non-
receipt of grant for the same purpose
from any agency.

(d)

A statement, in duplicate, of assets, duly
certified by a Chartered Accountant.

Audited statements of accounts for the
organisations viz. Income and
Expenditure Statements, Receipt
Payment Accounts and Balance Sheets
reflecting the grants received from the
Government of India and the share of
the institution (if applicable) and the
expenditure incurred there against, duly
certified by a Charactered Accountant.

(e)

®

An achievement-cum-performance
report indicating :

(i) the purpose for which the grant was
sanctioned;

(ii) the manner in which it has been
utilised; and

(iii) the nature and extent of improve-
ment of performance of the institu-
tion with the help of the grant,

(x) The payment of grant-in-aid will be made by
the Government of India through a crossed
cheque/demand draft after all the
requirements mentioned in the sanction letter
are fulfilled by the Institution.

The institution shall adequately maintain all
assets created out to the grant.

)

(z) Such institutions as receive a grant of Rs.
2.00 lakhs or more should provide freg
referral services for at least one Primary

Health Centre. '

Automobile industry

2280. SHRI SANAT KUMAR MANDAL : Will the
PRIME MINISTER be pleased to state :

(a) whether the demand for low-priced family car is
far greater than the luxury cars and the automobile
industry has suddenly swung from luxury to small cars;

(b) if so, the details thereof;

(c) whether the Government propose to manufacture
small cars in public sector undertakings; and

(d) if so, the details thereof and the steps likely to
be taken to meet the Increasing demand?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF HEAVY INDUSTRY
(SHRIMATI KRISHNA SAHI) : (a) and (b) Yes, Sir. The
sale of low priced cars.is much greater than high priced
cars.
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The sales of various models of cars during 1993-
94 has been as under :

Maruti 800 cc - 1,35,537
(including van-omni)

Maruti 1000 cc and Zen - 17,002
Ambassador - 22,581
Contessa Classic - 3,533
Premier Padmini - 9,148
NE-118 - 8,847
Tata Estate/Sierra - 7,123

(¢) No, Sir.

- (d) Manufacture of cars has been delicensed. There
is, therefore, now no capacity constraint in increasing
production to meet the increasing demand.

William Museum, Calcutta

2281. SHRI SYED SHAHABUDDIN
PRIME MINISTER be pleased to state:

(a) whether Fort William Museum in Calcutta
maintained by the Eastern Command has a model of
the “Block Hole” on display;

: Will the

(b) whether the authorities concerned are aware of
the view long hold by Indian historians that the Black
Hole tragedy has no basis having been invented by the
British for propaganda reasons; and

(c) if not, whether the Government propose to
appoint a panel of eminent historians for an authoritative
view on the subject?

THE MINISTER OF STATE IN THE MINISTRY OF

{DEFENCE AND MINISTER OF STATE IN THE MINISTRY

F PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
{a) No, Sir.

(b) Yes, Sir.
(c) Does not arise.

[ﬁans/ation]
Hindi Edition of Legal Books

2282. SHRI BHUBANESHWAR PRASAD MEHTA :
Will the PRIME MINISTER be pleased to state :

(a) whether Hindi edition of some legal books are
not available so far; :

(b) it so, the details thereof, and

(c) the steps being taken by the Government to
make available Hindi edition of the said books?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) Yes, Sir.

(b) and (c). Out of twenty nine Law books published
in Hindi by Vidhi Sahitya Prakashan, Ministry of Law,
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Justice and Company Affairs, there are fourteen such
books which are presently not available for sale. Out of
these fourteen books, seven books are under ditferent
stages of editing for bringing out revised editions. The

CHAITRA 8, 1917 (Saka)

Short Notice Question 38

remaining seven books are not in demand and hence
it is proposed not to re-print them. The details of the
books which are presently not available for sale are
indicated in the enclosed Statement.

STATEMENT

List of Books which are not Available in Stock

1.  Private Antarrashtriya Vidhi
(Law of Private International Law)

2. Uttar Pradesh Bhu-Dhriti Vidhi
(Law of U.P.Land Tenure)

3. Sampati Antaran Adhiniyam, 1882
(Transter of Property Act, 1882)

4.  Ayakar Vidhi
(Law of Income Tax)

5. Madhya Pradesh Bhu-Vidhi
(Madhya Pradesh Land Laws)

6. Dand Vidhi (Bhartiya Dand Vidhi Ke Vinirdisht Apradh)

Dr. Paras Dewan

Umesh Kumar

Vishwamitra Shukla
Nathu Lal Jain
Shivdayal Parmeshwar-

dayal Srivastava
Dr. Ram Chandra Nigam

Criminal Law (Specific Offences under Indian Penal Code)

7. Bhartiya Samvidhan Ke Pramukh Tatva
(Salient Features of the Indian Constitution)

Samvida Vidhi (Law of Contract)

Antarrashtriya Vidhi Ke Pramukh Nirnaya
(Leading Cases on Intechational Law)

10.  Apkritya Vidhi Ke Pramukh Nirnaya
(Leading Cases on Law of Torts)

11.  Chikitsa Nyayashastra aur Vishvigyan
(Medical Jurisprudence and Toxicology)

12.  Company Vidhi (Company Law)

13. Bharat Ka Samvidhanik [tihas
(Constitutional History of India)

14.  Shram Vidhi (Labour Law)

Dr. Praduman Kumar Tripathi

Ram Gopal Chaturvedi
Dr. S.C. Khare

Dr. Parmanand Singh
Dr. C.K. Parikh
(Translated by Dr. N.K. Patoria)

Surendra Nath
Chandra Shekhar Misra

G.K. Arora

[English]

Integrated Infrastructural Development Scheme

2283. SHRI GOPI NATH GAJAPATHI : Will the
PRIME MINISTER be pleased to state

(a) the States in which Integrated Infrastructural
Development Schemes have been launched;

(b) the basic objectives of these schemes;

(c) whether any such scheme has been launched
in Orissa;

(d) if so, the amount sanctioned under the schemes
so far; and

(e) the details of infrastructural development made
under the schemes launched in Orissa?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) The States in which
Integrated Infrastructural Development Scheme
proposals have been sanctioned are :

1. Andhra Pradesh 2. Gujarat

3. Haryana 4. Jammu and Kashmir

5. Karnataka 6. Kerala .

>7. Maharashtra 8. Punjab

9. Rajasthan 10. Tamil Nadu.

11. Uttar pradesh 12. Dadra and Nagar
Haveli (UT)

13. Paman and Diu (UT)
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(b) The basic objectives of the scheme of 11D are to
provide infrastructural facilities (including technological
back-up services) for the development of Small Scale
and Tiny Industries in backward/rural areas and to create
employment opportunities by creating proper linkages
between agriculture and industry.

(c) to (e). The proposals from Orissa are yet to be
received.

[Translation]
Development of NCES

2284. SHRI KHELAN RAM JANGDE : Will the
PRIME MINISTER be pleased to state :

(a) the amount provided for the development of
Non-Conventional Energy Sources in Madhya Pradesh
during the last three years;

(b) the quantum of power likely to be generated
from the Non-Conventional Energy Sources in the State;
and
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(¢) the amount earmarked for this purpose in the
Eighth Five Year Plan and target fixed in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
NON CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE QSHRI S. KRISHNA KUMAR) : (a) During
the last three years, an amount of about Rs. 2215 lakhs
has been released to the State of Madhya Pradesh for
the development of Non-Conventional Energy Sources.

(b) Status of various power generating systems,
projects based on non-conventional energy sources
taken up in Madhya Pradesh and likely power generated
per year is given in the attached Statement.

(c) State-wise targets for generation of power
through non-conventional energy sources are not fixed
in advance for the full plan period. Funds are released
on case by case basis depending on the implementation
of the project/programmes, and availability of resources.

T

STATEMENT

Status of Power Generating NRSE Systems Installed in the State of Madhya Pradesh and Likely Power
Generated/Equivalent Power Per Year Through These Systems

S.No. Name of the Systems/Projects

Nos. Likely power generated/equiva-
lent power par year (Kwh).

Solar PV lighting systems
Solar Lanterns

SPV Domestic Lights

Solar Community TVs

SPV Power Plants

Biomass Gasifiers

Small Hydro Power Projects

© ® N O A WD

Sofar Thermal Systems

Wind Farm Project at Kheda in Betul District. M.P.

1 (0.59 MW) 1.034 million

5427 ' 0.57 million
849 12750
100 5250
46 13800
2 (9 Kwp) 13500

10 (100 km) 0.24 million

2 0.138 million

37035 7.25 million

Public Interest Petitions

- 2285. SHRI SUKDEO PASWAN : Will the PRIME o

MINISTER be pleased to state :

{a) whether the attention of the Government has
been drawn to the news-item captioned “Janhit Yachikaon
‘Ko Prachar Lobhiyon se Bachayen—Ahmadi” appeared
in the daily Hindi edition of ‘Jansatta’ dated October 2,
1994; apd

(b) it so, the steps proposed to be taken by the
Government to make public interest petitions more

effective for the people who are unable to approach the
court in regular or formal manner?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) Yes, Sir.

(b) Public Interest Litigation (PIL) is one of the Legal
Aid activities of the Committee for Implementing Legal
Aid Schemes. A Separate PIL Cell is functioning in the
Supreme Court Registry. PIL cases are entertained by
Courts either on an application made by a party or suo
motu depending on the extent of its importance to people
by and large.
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Drinking Water

2286. SHRI P. KUMARASAMY : Will the PRIME
MINISTER be pleased to state :

(a) whether the Union Government propose to frame
some fresh guidelines on national water policy with a
" view to create an integrated development of ground
water as well as for an effective use of available surface
water for drinking purposes;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL) : (a) to (c). No, Sir. However, a
Model Bill to regulate and control the development of
ground water for equitable and economic supplies to
the community as a whole is in preliminary stage of
consultation with the State Governments.

Ex-Servicemen in Punjab

2287. SHRI JAGMEET SINGH BRAR : Will the
PRIME MINISTER be pleased to state :

(a) the number of ex-servicemen and the number
out of them rehabilitated/are yet to be re-habilitated in
Punjab; and

(b) the steps being .taken to ensure remunerative
employment to the ex-servicemen in the State and the
number of persons benefited therefrom during 1993-94
and 1994-95 so far?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) As per the census of ex-Servicemen carried out by
Rajya Sainik Board, a total of 1,52,478 ex-Servicemen
were registered as on 31st December, 1994 with various
Zila Sainik Boards in Punjab. of these, only 38,979 ex-
Servicemen were seeking re-employment. Rehabilitation
of ex-Servicemen is a continuous process. During the
. period 1990-94, 7,891 ex-Servicemen were provided
re-employment in Punjab. In addition, 404 ex-
. Segvicemen were ‘brovided loans for setting up self-
employment ventures during this period.

(b) Government have taken various steps to provide
gainful employment opportunities to the ex-Servicemen.
These inter-alia comprise reservation in Group ‘C' and
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‘D’ posts in the Central Government, Public Sector
Undertakings and Nationalised Banks, and relaxation
in the prescribed maximum age limits and educational
qualifications for appointment of ex-Servicemen.
Besides, the State Government of Punjab has made
14% reservation in Group ‘A’', ‘B', ‘C' and ‘D’ posts for
re-employment of ex-Servicemen in State services/posts.
A variety of training programmes are conducted for ex-
Servicemen to improve their employment potential.
Several Schemes in setting up self employment
ventures. The number of persons provided re-
employment during 1993-94 and 1994-95 in Punjab
are 2,183 and1,834 respectively.

Agricultural Work

2288. SHRI P.C. CHACKO :
SHRI CHINMAYANAND SWAMI :
Will the PRIME MINISTER be pleased to state :

(a) whether assistance is provided/proposed to be
provided to farmers doing agricultural work through non-
conventional energy;

(b) if so, the details thereof, State-wise;

(c) whether farmers of different States and Union
Territories have also been supplied equipments for
agricultural work through non-conventional energy
sources;

(d) if so, the details thereof, State-wise; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR,) : (a) to (e).
Government is encouraging, through various fiscal and
financial incentives, for the use of non-conventional
energy based technologies for agricultural and related
activities. These include, among other, Promoting use
of solar photovoltaic pumps, wind mills and biomass
gasifier pumps for water pumping, solar dryers for drying
of agricultural produce, promoting family type and
community type biogas plants, which in addition to
biogas also generate enriched organic manure.

These and other renewable energy programme are
being implemented throughout the country by the State/
UT Governments and Agencies including NGOs, who
deal directly with users including farmers. Details of
financial assistance provided urider these programmes
is given in the Statement attached.
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STATEMENT
S No. System Subsidy Soft loan (ma);imum)
1. Solar Photovoltaic Pump
(a) Upto 700 Wp Rs.150/-watt limited to Rs. 50,000/-
Rs. 1,50,000/-
(b) 701 Wp to 1400 Wp -do- Rs. 80,000/-
(c) 1401 Wp to 2250 Wp -do- Rs. 1,01,000/-
2. Water Pumping Wind Mill
(a) Modified 12 PU 500 Rs. 12,500/- Nil
(b) Gear type deep well Rs. 22,500/- Nil
3. Biomass Gasifier Pumping System
(a) 5 HP Rs. 9,000/- Nil
(b) 10 HP Rs. 12,000/- Nil
4. Solar Crop Dryer Rs. 800/- m? of collector area Nil
Biogas Plants
(a) Family size (1m3 - 4m?3) Rs. 1500 - Rs. 3500 ' -
(b) Community Type (15m® - 85m?) Rs. 44,000 - Rs. 2.0 lakhs -

Registrar of Companies

2289. SHRI S.M. LALJAN BASHA : Will the PRIME

MINISTER be pleased to state :

(a) whether the disposal of share transfer
applications made to Registrar of Companies in Andhra
Pradesh takes between three to four months;

(b) if so, the reasons for such delay; and

(c) the steps taken/proposed to be taken by the
Govemment for speedy transfer of share?

THE: MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS. (SHRt H.R.
BHARDWAUJ) : (a) and (b). No, Sir. The applications
under Section 108(ID) of the Companies Act, 1956 are
normally disposed of within 21 working days by Registrar
of Companies, Andhra Pradesh.

(c) As per recommendations of the Review
Committee constituted by the Department of Company
Affairs to streamline the working of the Registrars of
Companies, a liberalised procedure has been prescribed
for disposal of such applications, according to which
the Registrars will make an endorsement by rubber
stamp on the transfer deed itself on the same day of
receipt of applications and dispose of the same across
the table. These applications are now being disposed
of by Registrar of Companies, Andhra Pradesh on the
same day of their receipt.

CGHS Unani Dispensaries

2290. SHRI AMAR ROY-PRADHAN : Will the
PRIME MINISTER be pleased to state :

(a) whether there is shortage of Doctors/Pharmacists
in C.G.H.S. Unani Dispensaries at Bangalore and
Calcutta;

(b) if so, the details thereof;

(c) the remedial steps taken by the Government in
this regard;

(d) whether the proposal to open more C.G.H.S.
Unani Dispensaries in these two cities; and

(e) if so, the details thersof? .

THE MINISTER OF STATE IN THE MINISTRY OF

HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) Yes, Sir.

(b) The details of vacant posts of Unani Doctors/
Pharmacists are indicated below :

Doctors Pharmacists
Bangalore 1 1
Calcutta 2 1

(c) The U.P.S.C. has been requested to fill up the
above three posts of doctors. To meet the urgent
requirements at CGHS, Calcutta, one doctor has been
offered an appointment on ad-hoc basis, who may join
the post after completion of all the administrative
formalities. The posts of pharmacist can be filled up
locally only after the posting of the doctors.

(d) No, Sir.
(e) Does not arise.
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More Committee

2291. SHRI NAWAL KISHORE RAl :

SHRI JAGMEET SINGH BRAR :
Will the PRIME MINISTER be pleased to state :

(a) whether the More Committee on population has
submitted its report to the Government;

(b) if so, the main recommendations made by the
Committee;

(c) whether the Government have taken any decision
to implement the recommendations;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) This Ministry has no information on
the subject.

(b) and (e). Question does not arise.

Late Dues to the Pensioners

2292. SHRI TARA SINGH :
SHRI V. SREENIVASA PRASAD:
SHRI S.M. LALJAN BASHA :

Will the PRIME MINISTER be pleased to state :

(a) whether Government's attention has been drawn
by retiring Government employees about non-sanction
and non-payment of pensions to them:

(b) whether in the past six months Government
have received various representations;

(c) the precise details of r'epresentations received
.in the past six months; and

(d) the immediate action taken by the Government
to uphold the right of pensioners?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) to (d). The system of sanction and payment
of Central Government pensions operates on a
decentralised basis. The concerned Ministries and
Departments from where a Government servant retires
are responsible for ensuring such payments without
delay. The complaints regarding non-issue of pension
payment orders (PPO) by the date of retirement are
sent by the pensioners to their respective Heads of
Departments/Offices and also to the Department of
Pension and Pensioner's Weifare. Such complaints are
taken up with the concerned Department/ Organisation
for expeditious settlement. Out of a total of about 15
lakh pensioners the complaints relating to non-issue of
PPOs received by the Department of Pension and
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Pensioner's Welfare during the last two years were as
under :

Year Complaints received
1993-94 35
1994-95 27

(Upto February, 1995)

Elections

2293. SHRI ANKUSHRAO RAOSAHEB TOPE :
SHRI RAJENDRA AGNIHOTRI :

Will the PRIME MINISTER be pleased to state :

(a) the main recommendations made by the election
commission for elections;

(b) the number of those recommendations which
have been accepted; and

(c) the progress made so far in implementation?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) The main recommendations made by
the Election Commission are contained in the attached
Statement which is laid on the Table of the House.

(b) and (c). The Representation of the People
(Second Amendment) Bill., 1994 and the Election
Commission (Charging of Expenses on the consolidated
Fund of India) Bill, 1994 have been introduced in Lok
Sabha to give effect to the suggestions on electoral
reforms made by the Commission and which have been
accepted by the Government have also amended Rule
90 of Conduct of Elections Rules, 1961 to increase the
ceiling limits on election expenses. The State
Governments have also agreed, in principle, to issue
photo identity cards to all electors and certain State
Governments have also started issuing these cards.

STATEMENT

The Main Suggestions Made by the Election
Commission Regarding Electoral Reforms

1. The Election Commission should be a single
member body.

2. The Election Commission should have an
independent secretariat and the expenditure on
the Commission should be “charged” and not
“voted".

3. The electoral rolls should be revised intensively
every alternate years and the summary revision in
other years should continue.

4. Muti-purpose identity cards should be issued to
all Indian citizens by the concerned administrative
authorities and production of such identity cards
may be made obligatory wherever the card holder
is required to establish his identity including
elections.
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The District Electoral Officer concerned should be
statutorily required to be consulted and empowered
to have & say 'in the police arrangement for
elections.

The political bigwigs who harbour proclaimed
abscondors and are seen openly in their company,
should be proceeded against. The power to grant
parole of remission of sentence of convicted
criminals, should be sparingly exercised when the
elections are imminent or in progress.

The unauthorised possession of ballot boxes or
electronic voting machine, and unauthorised
printing of ballot papers shouid be made coghisable
offence.

Increase in the amount of security deposit should
be for all candidates.

There should be a minimum of 10 proposers for
every candidate drawn from different polling areas.

No candidate should be aliowed to contest from
more than one constituency.

The campaign period should be reduced from 20
days to 14 days to bring down the election expenses
and the administrative cost on the maintenance of
law and order.

The Election Commission may be empowered to
countermand election due to booth capturing even
otherwise than on the report of the Returning Officer.

Every registered political party should publish its
account annually and these shouid be audited by
agencies specified by the Commission.

Non-maintenance of the true account of election
expenses or not filing of its true copy within the
prescribed time and manner should be punishable
with imprisonment and fine and on conviction the
candidate should be disqualified for a period of 6
years.

The candidate who fails to lodge his election
expenses return within the prescribed time, should
automatically stand disqualified for a period of five
years.

Violation of the Model Code of Conduct should
result in the election of the candidate(s) in whose
favour or with whose consent or connivance, the
violation was caused, being declared void and that
the candidate(s) should be disqualified for a period
of six years.

The existing provision in section 29A of the
Representation of the People Act, 1951, relating to
registration of political parties, should not be
deleted and theré should be a specific prevision to
de-register a party if it Violates the undertaking
given under the section. The power to de-register
should vest in the High Court.

The provisions of section 28 of the Representation
of the People Act, 1950 and section 169 of the
Representation of the people Act, 1951, are
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violative of and repugnant to the provisions of
article 324 of the Constitution. The authority to make
rules should therefore, be conferred totally on the
Election Commission. The Election Eommission
shall, however, consult the Central Government.
The rules so made need not be placed on the
Table of the House.

19. The officer nominated or designated as Chief
Electoral Officer should not be allowed to do any
other work except with the approval of Election
Commission.

20. Restoration of pre-1974 position in respect of
election expenses.

21. Increase in the ceiling of election expenses as laid
in Ruie 90 of Conduct of Election Rule, 1961.

22.- Amendment to the Chief Eiection Commissioner
and other Election Commissioner (Condition of
Service) Act, 1891 to provide that in a muiti member
Election Commission, the decision of the Chief
Election Commissioner shall be final.

23. Election Commission should be given powers to
take disciplinary action against officers of
Government while they are performing election
related duties.

[Translation]
Publication of Newsline

2294. SHRI RATILAL VARMA : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government of Jammu and Kashmir
has suspended the publication of its journal ‘Newsline’;

(b) if so, the reasons therefor; and
(c) the details thereof?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN THE
DEPARTMENT OF ATOMIC ENERGY AND DEPART-
MENT OF SPACE AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI) : (a) No, Sir.

(b) and (c). Does not arise.

Sale of Electronic Implements

2295. SHRI RAMPAL SINGH :
SHRI BRIJ BHUSHAN SHARAN SINGH :
) SHRI PANKAJ CHOWDHARY :
Will the PRIME MINISTER be pleased to state :

(a) whether the Government have received any
complaints about the large scale sale of fake electronic
implements in the country;

(b) if so, the action taken thereon by the
Government;
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v

(c) whether the Government have any proposal to
set up a Committee to curb the sale of fake electronic
implements;

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF OCEAN
DEVELOPMENT (SHRI EDUARDO FALEIRO) : (a) No
Such complaints have been received in the Department
of Electronics.

(b) to (d). Do not arise.

Relaxation to OBC

2296. SHRI KASHI RAM RANA : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government propose to give atleast
5 years, age relaxation to the backward classes in the
Central Government Services;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) to (c). Three years, age relaxation has been
provided to OBC candidates, in direct recruitment to
services and posts under Government of India, vide
orders issued on 25.1.95. This was done on the basis
of the recommendation made in an all party meeting
convened by the Ministry of Welfare.

[English]

Central Government Employees
Medicare Corporation

2297. SHRI PAWAN KUMAR BANSAL : Will the
PRIME MINISTER be pleased to state :

(a) whether the various pensionars, associations
are demanding for setting up of a Central Government
Employees Medicare Corporation;

(b) if so, the response of the Government thereto;
and

(c) the action proposed in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) Yes, Sir.

(b) and (c). The serving Central Government
employees are either cover under Central Government
Health Scheme or under CS (MA) Rules, 1944, for
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medical facilities. The Central Government Pensioners
residing in CGHS covered areas are obtaining medical
facilities through CGHS dispensaries. Government have .
also issued orders for issue of CGHS Card to those
Central Government Pensioners who are residing in
non-CGHS areas who desire to avail of CGHS facilities
on payment of the prescribed subscription. The issue of
extension of medical facilities to those Central
Government ‘bensioners who are residing in far-flung
areas and are not able to avail of CGHS facilities will
be considered by the Fifth Central Pay Commission.

Tobacco Products

2298. DR. AMRIT LAL KALIDAS PATEL :
SHRI SHANKERSINH VAGHELA :

Will the PRIME MINISTER be pleased to state :

(a) whether foreign businessmen in the tobacco
sector are setting up plants in Gujarat to make tobacco
products suitable for 100 per cent export;

(b) whether the availability of raw-material in the
State has been studied by the Goveiniiieni,

(c) if so, the details thereof; and

(d) the involvement of the Central Tobacco Research
Institute in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI) . (aj No such pioposal has
been approved

(b) to (d). Do not arise.

Textile Weaving Machinery

2299. SHRI D. VENKATESWARA RAO :
SHRI BOLA BULLI RAMAIAH :

Will the PRIME MINISTER be pleased to state :

(a) whether the textile weaving machinery sector-
has made a high level representation to the Government
to come out with a package of fiscal and financial
measures to revive this ailing sector,

(b) if so, whether the productien of looms for the
last three years have shown a sharp decline;

(c) whether the Federation of Indian Textiles
Engineering Industries has brought it into the notice of
the Government; '

(d) if so, whether AIRJET and shuttleless fooms
have also dropped by 41% and 62% respectively over
the same period and the total production of weaving
sector has fallen for the last couple of years; and

(e) if so, the details thereof and the steps taken to
improve the situation?
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THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEVELOPMENT OF INDUSTRIAL
DEVELOPMENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRIMATI KRISHNA SAHI) : (a) to (e). The
Federation of Indian Textile Engineering Industry had
submitted a pre-budget memorandum to the Government
making various suggestions viz, change in customs duty
on inputs required.for manufacture of textile machinery
and accessories, extending MODVAT to all Capital
Goods used for the production and processing of Fabrics
etc. In this memorandum, the Federation had indicated
that the production of major items of textile machinery
including production of looms for the last three years
have shown a decline. Federation had reported in their
memorandum that the production of AIRJET and
Shuttleless looms declined by 41.8% and 62.1%
respectively during the year 1993-94 when compared
with that of 1991-92. The production of the weaving and
allied machines for the year 1993-94 was reported to
be of the value of Rs. 149.01 crores as against the
production value of Rs. 159.41 crores during the year
1991-92. :

The following steps have been taken to improve
the situation in the Budget 1995-96 :

(i) Prior to the Budget, the raw materials identified
in the representation attracted customs duty varying
from 50% to 65% while the finished components
attracted customs duty of 25%. In this budget the duties
on raw materials have been reduced to a level of 40%
to 50% whereas the duty on finished components
continues to be 25%. Therefore the magnitude of
difference in duty has been reduced considerably.

(ii) Prior to this budget certain parts falling in
chapters 84 and 85 attracted -duty higher than 25%
because of electronic components in such parts. In this
budget the duty on such parts also has been uniformally
reduced to 25%.

(iii) Prior to this budget, Bearings attracted duties
higher than 25%. In this budget the duty on bearings
has been rationalised which in most cases would resuit
in reduction in duty .

(iv) Customs duty on machine tools has been
reduced from 45%/35% to a uniform level of 25% in
this budget.

(v) Rate of duty under EPCG Scheme remains
unchanged in this budget.

Capital investment

2300. SHRIMATI BHAVNA CHIKHLIA : Will the
PRIME MINISTER be pleased to state :

(a) whether the capital investment made in Kendriya
Bhandar and Consumer Co-operative Societies has
increased during the last three years;

(b) if so, the investment made during each of the
last three years;
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(c) whether the Government to increase the
investment in current year; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI MARGARET
ALVA) : (a) and (b). No investment during the last three
years has been made by the Government in Kendriya
Bhandar, which is the only consumer cooperative society
working under the aegis of the Ministry of Personnel,
Public Grievances and Pensions.

However, the quantum of investment made by way
of share capital by the individual shareholders in
Kendriya Bhandar during the last three years is as
under :

Year Investment made
1991-92 21,370/-
1992-93 10,400/-
1993-94 12,330/-

(c) and (d). The Government has no proposal to
make/increase investment in Kendriya Bhandar in the
current year.

Development of Wasteland

2301. SHR{ SULTAN SALAHUDDIN OWAISI : Will
the PRIME MINISTER be pleased to state :

(a) whether the Chamber of Commerce and Industry
has demanded the involvement of private sector for
development of wasteland; :

(b) it so, whether they have suggested that the land
may be allotted on a long term lease which would be
made cultivable to cater to the needs of the growing
population;

(c) if so, the number of suggestions made by the
Punjab, Haryana, Delhi Chamber of Commerce and
Industry;

(d) the extent to which the Government have agreed
to implement these suggestions;

(e) the details of suggestions implemented so far;
and

(f) the reasons for not accepting the other
recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF WASTELANDS DEVELOPMENT) (COL. RAO RAM
SINGH) : (a) The PHD Chamber of Commerce and
Industry (PHDCCI) had organised a Workshop in June,
1993, at Delhi. This was followed by a Workshop
organised by the PHD Rural Development Foundation
(PHDRDF), an autonomous body floated by PHD
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Chamber of Commerce and Industry, in August, 1994,
in which the Department of Wastelands Development
urged the corporate sector to participate in the
development of nonforest wastelands.

(b) At these Workshops, it was made clear to the
corporate sector that land is a subject dealt by the State
Governments and subject to the policies and legislations
of respective State Governments. The Department of
Wastelands Development would not be in a position to
provide any land to the corporate sector for
development. However, it was brought to the notice of
the Workshop that the Governments of Madhya Pradesh,
Guijarat and Karnataka have formulated some schemes
in which non-forest wastelands can be given to the
corporate sector on long lease.

(c) The Department of Wastelands Development has
been receiving suggestions from the corporate sector
including PHD Rural Development Foundation for
development of non-forest wastelands.

(d) and (e). In discussions with the corporate sector
a suggestion was made that because of the refractory
nature of soils, poor vegitative cover and the long
gestation period in developing these wastelands, funds
should be made available at concessional rates.
Accordingly, a scheme entitled “investment Promotional
Scheme"” was launched by the Department of
Wastelands Development during the current year after
extensive discussions with the corporate sector, financial
institutions and other Government Departments. Under
the Scheme, 25 per cent of the project cost or Rs. 25
lakhs, whichever is less, is available to the corporate
sector in case, they take up development of non-forest
wastelands. The Department has decided to set up a
Codrdination Cell at the Central level in the first instance.
As the number of projects sponsored by the corporate
sector increase a Coordination Cell can be set up at
the State level also. The Department of Wastelands
Development has identified a total Department in each
State’ Government who would provide information
regarding availability of wastelands to the corporate
sector.

(f) The suggestion relating to land ceiling limit,
leasing/allotment of land to the corporate sector by the
State Government does not fall under the purview of
Department of Wastelands Development. The corporate
sector would need to initiate a dialogue for land with
the individual farmers within the current land legislation
in a particular State or with the State Govetnment.
Similarly, the provision of water and power facilities will
depend upon the local conditions, existing hydrological
aspects and power infrastructure. This subject is also
dealt at the State Government level. The suggestion of
fiscal incentives and tax benefit to the corporate sector
cannot be complemented because of lack of details
about the quantum of tax exemption, the different
categories of equipment/machinery and specific inputs
required are awaited from the PHD Rural Development
Foundation.
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Land Ceiling Act

2302. SHRI SOBHANADREESWARA RAOQO VADDE:
Will the PRIME MINISTER be pleased to state :

(a) whether some State Governments have taken
decision to make amendments to the Land Ceiling Act
exempting firms to raise Agricultural Products;

(b) if so, the details thereof,

(c) whether the same exemption is also proposed
to be extended to farmers, who wish to raise the
Agricuitural products for export purposes; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHA( PATEL) : (a) No State Goyernment has so
far made any amendments to their existing land ceiling
Acts exempting firms to raise agricultural products.

(b) Does not arise.

(c) and (d). There is' no proposal to exempt the
farmers from the existing land ceiling laws to raise the
agricultural products for export purpose.

Negotiations for Electricity Generation

" 2303. SHRI JAGAT VIR SINGH DRONA : Will the
PRIME MINISTER be pleased to state :

(a) whether a Nepalese firm and a firm from Gujarat
are negotiating with Kanpur Development Authority for
acquiring land and garbage for preparing coal and
generating electricity; and

(b) if so, the further developments made in the
matter?

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) No,
Sir. :

(b) Question does not rise.

Medical Colleges
2304. SHRI THAYIL JOHN ANJALOSE : Will the
PRIME MINISTER be pleased to state :

(a) the number of Medical Colleges in each State
at present;

(b) their total admission/output for the the academic
year 1993-94;

(c) whether all these colleges are recognised by
the Medical Council of India; and
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(d) if not, the details of those colleges which are
not recognised and whose applications are pending
with the Council?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) The Medical Council of India has informed that there
.are 146 medical colleges in the country. The State-wise
details are given in the Statement attached.

(b) Total intake capacity in all the medical colleges
as approved by the Medical Council of India is 14210.

(c) and (d). There is no provision of recognition of
medical colleges in the Indian Medical Council Act,
1956. However, the Medical Council of India evaluate
medical colleges to ensure that they conform to the
standards prescribed by the Council. There are 20 such
cases which are at different stages of evaluation, still
pending with the Medical Council of India.

No. of Medical Colleges in the Country -
State-Wise Details

STATEMENT

S.No. State/Union Territories ~ No. of Medical Colleges

1. Andhra Pradesh 10
2. Assam : 3
~ 3. Bihar 10
4. Goa 1
5. Gujarat | 6
6. Haryana 1
7. Himachal Pradesh 1
8. Jummu and Kashmir 3
9. Karnataka 18
10. Kerala 5
11. Madhya Pradesh 6
12. Maharashtra 31
13. Manipur 1
14. Orissa 3
15. Pujab 5
16. Rajashthan 6
17. Tamilnadu 14
18. Uttar Pradesh 9
19. West Bengal 7
20. Chandigarh 1
21. Dethi 4
22. Pondicherry 1
146

MARCH 29, 19985

Short Notice Question 56

Ban on Drugs

2305. KUMARI SUSHILA TIRIYA :
SHRI GURUDAS KAMAT :
SHRI MOHAN RAWALE :
SHRI BASUDEB ACHARIA :
SHRIMATI MALINI BHATTACHARYA :
DR. ASIM BALA : )
DR. RAM CHANDRA DOME :

Will the PRIME MINISTER be pleased to state :

(a) whether the Drug Controller of India has recently
banned manufacture and sale of certain anti-diarrhoeal
and other drugs;

(b) if so, the details thereof;

(c) the total number of drugs, alongwith their names,
sp far. banned by the Drug Controller of India; and

(d) the measures taken to ensure that all drugs
banned by the Drug Controller of India are immediately
withdrawn from the market?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(2) and (b). Based on the recommendations of experts
and the Drugs Technical Advisory Board, a statutory
technical advisory body under the Drugs and Cosmetic
Act. 1940, the Central Government have recently
Prohibited the manufacturer and sale of only the
following six anti-diarrhoeal drugs :

1. Anti-diarrhoeal formulations containing
Kaolin or Pectin or Attapulgite or Activated
Charcoal.

2. Anti-diarrhoeal formulations containing
Phthaly! Sulphathiazole or Sulpha-guanidine
or Succinyl Sulphathtozole.

3. Anti-diarrhoeal formulations contaning
Neomycine or Streptomycine or Dihydros-
treptomycine including their respective salts
or esters. ‘

4. Liquid oral antidiarrhoeals or any other
dosage from paediatric use containing
Diphenoxylate or Loperamide or Atropine or
Belladonna including their salts or -esters or
metabolites Hyoscyamine or their extracts or
their alkaloids.

5. Liquid oral antidiarrhoeals or any other form
for paediatric use containing halogenated
hydroxy-quinolines.

6. Fixed does combination of antidiarrhoeals
with electrolytes.

(c) A statement showing names of 51 drugs banned
by the Drug Controller (India) so far is attached.

(d) The licences to manufacture drugs under the
Drugs and Cosmetics Act, 1940 are granted by the
State Government. The measures taken by the Central
Govemment include providing copies of the Gazette of
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India notifying the names and particulars of banned
drugs promptly to the State/UT Governments and the
Drug Controllers under them, leading Associations of
Drug manufacturers and chemists for necessary action
by them.

STATEMENT

Names of Drugs Which have been Prohibited
for Manufacture and Sale by the Drugs
Controller of India

. Amidopyrine
. Fixed dose combinations of Vitamins with anti-

inflamatory agents and tranquilisers.

. Fixed dose combinations of Atropine in Analgesics

and Anti pyretics.

. Fixed dose combinations of Strychnine and Caffeine

in tonics.

. Fixed dose combinations of Yohimbine and

Stryohnine with Testosterone and Vitamins.

Fixed dose combinations of Iron with Strychnine
Arsenic and Yohimbine.

Fixed dose combinations of Sodium Bromide/
Chloralhydrate with other drugs.

8. Phenacetin

9. Fixed dose combinations of anti-histaminics with

10.

11.
12.

13.

14.
15.

16.

17.
18.
19.
20.
21.

22

antidiarrhoeals.

Fixed dose combinations of Penicillin with
Sulphonamides. )

Fixed dose combinations Vitamins with Analgesics

Fixed dose combinations of any other tetracyclines
with Vit. C

Fixed dose combinations of Hydrozyguinoline
group of Drugs except preparations which are used
for the treatment of diarrhoea and dysentry and for
external use only.

Fixed dose combinations of Corticosteroids with
any other drug for internal use.

Fixed dose combinations of Thloramphenicol with
any other drug for internal use.

Fixed dose combinations of crude Ergot
preparations except those containing Ergotamine,
Caffeine, Analgesics, anthistamines for the
treatment of migraine, headaches.

Fixed dose combinations of Vitamins with Anti TB.
Penicillin Skin/eye ointment.

Tetracycline Liquid Oral preparations.

Nialamide

Practocol

Mathapyrilene, its salts.
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23. Methaqualone.

24, Oxytetracycline Liquid Oral Preparations.

25. Demeclocycline Liquid Oral Preparations.

26. Combination of Anabolic Steroids with other drugs.

27. Fixed dose combinations of Oestroger and
Progestin (other than oral contraceptive) containing
per tablet estrogen content of more than 50 meg.
(equivalent to Ethinyl Estradiol) and of progress in
content of more than 3 mg. (equilvalent to
Norethister one Actate) and all fixed dose
combination injectable preparation containing
synthetic Oestrogen and progestorone.

.28, Fixed dose combination of Sedatives/hypnotics/
anxiolytics with analgesic-antipyretics.

29. Fixed dose combination of Pyrazinamide with other
antituberculer drugs except combination of
Pyrazinamide with Rifampicin and INH as per
recommended daily dose given below:

Drugs Minimum Maximum

Rifampicin 450 mg 600 mg

INH 300 mg 400 mg

Pyrazinamide 1000 mg 1500 mg

30. Fixed dose combination of histamine H2-receptor
antagonists with antacids except for those
combinaticns approved by the Drugs Controler,
India.

31. The patent and proprietary medicines of fixed dose
combinations of essential oils with alcohol having
percentage higher than 20% proof except
preparations given in the Indian Pharmacopoeia.

32. All Pharmaceutical preparations containing

chloroform exceeding 0.5% w/w or v/v whichever
is appropriate.

33. Fixed dose combination of Ethambutol with INH
other than the fecliowing :
INH Ethambutol
200 mg 600 mg
300 mg . 800 mg

34.

35.

36.

37.

38.

Fixed dose combination containing more than one
entihistamine.

Fixed dose combination of any anthelmintic with
cathartic/purgative except piperazine/santonin.

Fixed dose combination of Salbutamol or any other
oroncnodilator with centrally acting anti-tussive
and/or antihistamine.

Fixed dose combination of laxatives and/or anti
spasmodic drugs in enzyme preparations.

Fixed dose combination of Metoclopramide with
other drugs except for preparations containing
metoclopramide and aspirin/paracetamol.
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39. Fixed dose combination or centrally acting
antitussive with antihistamine having high atropine

like activity in expectorants.

40. Preparations claiming to combat cough associated
with asthma containing centrally acting antitussive

and/or an antihistamine.

41. Liquid oral tonic preparations containing glycero-
phosphates and/one other phosphates and/or
central nervous system stimulant and such
~ preparations containing alcohol more than 20 proof.
42. Fixed dose combination containing Pectin and/or
Kaolin with any drug which is systemically absorbed
from G tract except for combinations of Pectin and/
. or Kaolin with drugs not systemically absorbed.
43. Chioral Hydrate as a drug.

Tooth Pastes/tooth powders containing tobacco

(Cosmetics).
44.
45.
46.

Dover's powder |.P.
Dowers powder Tablets |.P.

Antidiarrhoeal formulations containing Kaolin or
Pectin or Attapulgite or Activated Charcoal.

47. Antidiarrhoeal formulations containing Phthalyl
Sulphathiazole or Sulphaguanidine or Succinyl

Sulphathlazole.

48. Antidiarrhoeal formulations containing Neomycin
or Streptomycin or Dihydrostreptomycin including

their respective salts of esters.

49. Liquid Oral antidiarrhoeals or any other dosage
form for paediatric use containing Diphenoxylate
or Loperamide or Atropine or Belladonna including
their salts or esters or metabolites Hyoscyamine or

their extracts or their alkaloids.

Liquid oral antidiarrhoeals or any other dosage
form for paedistric use containing halogenated
hydroxyquinolines.

50.
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Capart

2306. SHRI RAM KAPSE
MINISTER be pleased to state :

(a) the number of proposals received by CAPART
for sanction of schemes during 1993-94 and 1994-95;

(b) the allocation for 1993-94 and 1994-95 (upto
February, 1995) and amounts released separately for
each scheme which is being handled by CAPART; and

(c) the steps taken by CAPART to strengthen its
working so as to make it Non-Governmental
Organisation-friendly?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND EMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HAR.JIBHAI PATEL) : (a) For sanctioning financial
assistance under various schemes, CAPART received
11,169 project proposals during 1993-94 and 6,637
project proposals during 1994-95 (upto 27.3.1995).

: Will the PRIME

(b) A statement giving amounts released by the
Ministry of Rural Areas and Employment to CAPART
under various schemes and the amounts released by
CAPART to voluntary agencies during 1993-94 and
1994-95 (upto 28.2.1995) is attached.

(¢) The working of CAPART is reviewed from time
to time in the meetings of the Executive Committee and
General body of CAPART and , wherever considered
necessary, suitable steps are taken to strengthen its
working. This is a continuous process.

Recently, with a view to bring CAPART near to the
people and to ensure closer interaction between it and
the voluntary agencies, the functioning of CAPART has
been decentralised by setting.up six Regional
Committees. The Regional Committees would consider
project proposals upto an outlay of Rs. 5 lakhs. It is
expected that the decentralisation of CAPART weuld

51. Fixed dose combination of antidiarrhoeals with not only result in improving its efficiency and efficacy
electrolytes. but would also be successful in promoting, spreading
and strengthening voluntarism in rural development.
STATEMENT
{Rs. in Crores)
1993-94 1994-95 (upto 28.2.95)
Amount Amount Amount Amount
Schemes released by released by released by released by
Ministry to CAPART to Ministry to CAPART to
CAPART Voluntary CAPART Voluntary
Agencies Agencies
1 2 3 4 5
Accelerated Rural Water Supply Programme 16.99 12.58 15.00 13.06
(ARWSP) .
Jawahar Rozgar Yojana (JRY) 10.00 10.76 6.00 6.96
Central Rural Sanitation Programme (CRSP) 8.59 9.54 9.00 5.94
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1 2 3 4 5
Organisation of Beneficiaries of Anti-poverty 2.50 2.44 2.50 1.66
Programme (OB)

Promotion of Voluntary Action in Rural 9.50 11.32 9.50 7.04

Development (PC)

Development ot Women and Children in Rural 4.50 432 3.00 2.11

Areas (DWCRA)

Integrated Rural Dovelopment Programme (IRDP) 1.43 1.22 1.50 1.54

Advancement of Rural Technology Scheme (ARTS) 8.50 10.36 12.00 7.61
Total 62.01 62.54 58.50 45.92*

* In addition, Rs. 3 Crores have been transferred to Regional Committees of CAPART.

Joint Military Exercises

2307.SHRI RAMCHANDRA MARATRAO GHANGARE:
Will the PRIME MINISTER be pleased to state:

(a) whether any agreement has been signed or
proposed to be signed with the U.S.A. for the joint
military exercises including naval exercises in the Indian
Ocean; and )

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):
(a) and (b). An ‘Agreed Minute’ on Defence relations
between India and the United States of America was
signed in January 1995. It provides for civilian-to-civilian
interaction, service-to-service cooperation and
cooperation in the field of research and development.
Service-to-service cooperation also includes, inter-alia,
joint exercises at progressively higher levels of skill
and sophistication.

Staff Strength in PSUs

2308. SHRI PARAS RAM BHARDWAJ : Will the
PRIME MINISTER be pleased to state :

(a) the Public Sector Undertakings functioning in
Madhya Pradesh at present; '

(b) the number of employees in each of these
undertakings; and .

{c) the number of Scheduled Tribes working in each
of them?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF HEAVY INDUSTRY)
(SHRI MATI KRISHNA SAH]) : (a) to (c). As on 31.3.1994
there were six public sector enterprises in Madhya
Pradesh. Their names and the number of total employees
and the humber of Scheduled Tribes employees are as
follows :

Name of the PSU Total Out of Col.

number of 2 No. of

Employees STs.
1. Ferro Scrap Nigam Ltd. 1401 1562
2. NEPA Ltd. 3098 85
3. NTC (M.P) Ltd. 12206 415
4. Northern Coal Fields Ltd. 16165 800
5. South Eastern 97523 21925

Coalfields Ltd.

6. M.P. Ashok Hotel Corpn. 63* Not Available

Ltd. *(As on 31.3.1991)

[Translation]
BHEL and HEC

2309. SHRI RAM TAHAL CHOUDHARY : Will the
PRIME MINISTER be pleased to state :

(a) whether the public undertakings are purchasing
the machines from private sector which are being
manufactured by Bharat Heavy Electricals Limited and
Heavy Engineering Corporation;

(b) if so, the reasons therefor and the reaction of
the Government thereto; and

(c) the policy laid down by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMAT! KRISHNA SAHI) : (a) Yes, Sir.

(b) and (c). The following purchase policy has been
prescribed by the Government for purchases from the
Public Sector Undertakings;

“Where the quoted price is within 10% of the lowest
price, other things being equal, purchase preference
may be granted to the public enterprises concerned, at
the lowest valid price bid.
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[English]
Bench of Kerala High Court

2310. SHRI A. CHARLES
MINISTER be pleased to state :

: Will the PRIME

(a) whether the Government of Kerala has
approached the Union Government for setting up a
Bench of the Kerala High Court at Trivandrum;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) to (c). A proposal was received from
the Government of Kerala in 1971 for establishing a
Bench of Kerala High Court at Trivandrum. Views of the

Govemor of the State and the Chief Justice of the High

Court were called for in 1972. In their letter dated
2.4.1985, the State Government stated that they had
not taken a final view in this matter. The Registry of
Kerala High Court intimated in May, 1993 that the High
Court was not in favour of establishment of any Bench
away from its principal seat in the State. No further
communication has been received either from the State
Government or the High Court. In view of this, it is not
possible for the Central Government to take any action
in the matter.

Supply of Cryogenic Engines

2311. SHRI SATYA DEO SINGH :
" SHRI PANKAJ CHOWDHARY :
SHRI CHETAN P.S. CHAUHAN :
SHRIMATI CHANDRA PRABHA URS :

Will the PRIME MINISTER be pleased to state :

_ (a) whether Russia has decided to supply cryogenic
engines to the Indian Space Research Organisation
(ISRO) for its” satellite launching vehicle;

(b) if so, the number of the cryogenic engines
decided to be supplied by Russia and the ‘psice thereof
indicating the time by which the delivery of the first
cryogenic engine is likely to be received by ISRO;

(c) whether Russia is likely to supply any cryogenic
engine to India free of cost;

(d) ¥ so, the details thereof;

(e) whether the Government aiso propose to
indigenously manufacture such engines; and

f l 80, the detalls thereof alongwith the cost?
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THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE AND MINISTER OF STATE IN
THE DEPARTMENT OF ATOMIC ENERGY AND
DEPART-MENT OF SPACE AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI BHUVNESH CHATURVEDI) : (2) and (b). Under
the modified contract with Russiz uon the supply of
Cryogenic Stages including engines, Russia will supply
4 flight stages and one Technological model and one
propellant filling model for a sum of Rs. 235 crores. The
first cryogenic stage is expected by last quarter of 1996.
In addition, ISRO, making use of the provision in the
original agreement, has exercised the option of ordering
3 more. Cryogenic stages at a unit price of US § 3
million each.

(c) No, Sir.
(d) Does not arise.
(e) Yes, Sir.

(f) Government has approved in April 1994, the
development of indigenous Cryogenic Upper Stage
(CUS) Project at a total cost of Rs. 335.89 crores. The
Project envisages the establishment of the necessary
infrastructure and the development, qualification and
supply of two flightworthy cryogenic stages which
include the cryogenic engines. The first flightworthy
stage, including the engine, is expected to be
development by 1998-99.

[Translation]
Utilisation of Thermal Power

2312. DR. MUMTAZ ANSARI :
SHRI RAJESH KUMAR :
SHRI RAMESHWAR PATIDAR :

Will the PRIME MINISTER be pleased to state :

(a) whether the Union Government have received
any scheme from the various State Governments for
making maximum utilisation of -thermal power as well
as photovoltaic system through the solar energy during
the current year; and

(b) if so, the details thereof, State-wise and the
methods for its utilisation?

- THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) and
(b). The Government is implementing socially oriented
and market oriented schemes, under the solar
photovoltaic programme. Under these schemes, various
solar photovoltaic systems, such as street lighting
systems, domestic lighting systems, solar lanterns and

. small village level solar power plants are being installed

for electricity generation. The Solar photovoltaic
programme is implemented through State implementing
agencies. A State wise list of various solar photovoltaic
systems sanctioned for implementation during the current
year is given in the Statement attached.
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In addition, as 35 MW solar thermal power plant is
proposed to be taken up in village Mathania of Jodhpur
district in Rajasthan. Detailed project report for this
project has been prepared and mobilisation of financial
resources from various sources for the project is being
worked out.

STATEMENT

State Wise List of Solar Lanterns Sanctioned
During 1994-95

S. State/U.T. Solar Lanterns
No. (Nos)
1. Andhra Pradesh 1198
2. Arunachal Pradesh 3 800
3. Gujarat 700
4. Haryana . 1400
5. Himachal Pradesh 4000
6. Jammu and Kashmir - 1500
7. Kerala 5500
8. Madhya Pradesh : 5000
9. Meghalaya 600
10. Orissa 1100
11. Tamil Nadu 4000
12. Uttar Pradesh ) 10000
13. Delhi 2000

In addition projects for 400 SPV domestic lighting
systems in Jammu and Kashmir, SPV power plants of
an aggregate capacity of 90 KW in Rajasthan and 25
KW in West Bengal have been sanctioned during the
current year.

[English]
Coast Guard Organisation

2313. SHRI ANANTRAO DESHMUKH : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have reviewed the

organisational set-up of Coast Guard Organisation to
add teeth to Coast Guard,

(b) if so, the detalls thereof;, and

(c) the steps taken/proposed to be taken to
strengthen the Coast Guard organisation?

THE MINISTER OF STATE IN THE MINISTRY OF

DEFENCE AND MINKSTER-OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN):

(a) and (b). The Ofganlsational set-up of Coast Guard.

. Organisation Is reviewed from time to time, keeping in
view its functions and respansibilities.
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(c) The Coast Guard are being strengthened and
modernised as per the Coast Guard Perspective Plan
1985-2000 and S Year Coast Guard Development Plans,
which envisage a balanced growth of the Coast Guard,- -
commensurate with their requirements, subjoct to the
availability of funds.

saren

Grants-in-Aid to Gujarat

2314. SHRI HARIN PATHAK : Will the PRIME
MINISTER be pleased to state : .

(a) whether any grants-in-aid were provided to
voluntary organisations under the family welfare

Programme during 1993-94 and 1994-95 till date to
Gujarat State;

(b) if so, the details thereof

(c) whether the State Government has utllised all
the grants under the scheme; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) Yes, Sir.

(b) The assistance provided to the Voluntary
Organisation in Gujarat State through Department of
Family Welfare and the State under India Population
Project VIl Project for Voluntary Organisation is as under:

Deptt. of Family Welfare  IPP Vil Project

12,50,000
10,00,000

1993-94
1994-95

Rs. 22,58,200
Rs. 31,00,000

(c) and (d). Voluntary Organisations have utilised
all the grants excent the funds released recently during
1994-95. Utilisation report from the State Govemment
is awaited.

[Transliation]
~ Ayurvedic Medicines
2315. SHRI HARIKEWAL PRASAD : Wil the' PRIME -

MINISTER be pleased to state :

(a) whether several Ayurvedic Medicines sold in
the market are sub-standard and spurfous;

(b) if so, the number of such cases detected during

_last three years; and 8

(c) the action taken against these companies?

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
GHATOWAR) : (a) Based on the information available
no case of sale/manufacture of sub-standard and

. spurious Ayurvedic Medicines has come to the notice of

the Government.
(b) and (c). Does not arise.
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[English]
Wind Energy

2316. PROF. SAVITHRI LAKSHMANAN : Will the
PRIME MINISTER be pleased to state :

(a) whether any study has been made by the
Government on harnessing wind energy for power
generation at potential sites in hilly district of Kerala:

(b) it so, the outcome thereof;

(c) whether the Government propose to appoint a
team to select suitable locations for such projects; and

THE MINISTER OF STATE IN THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES AND
MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA KUMAR) : (a) and
(b). Under the National Wind Resource Assessment
Programme, identification of potential sites for generation
of wind power is also being undertaken in Keraid,
including its hilly areas. The following sites have been
identified in the State so far, which are considered
suitable for generation of wind power :

S.No. Sites Districts
1. Kanjikode Palakkad
2. Kotmala Palakkad
3. Kottatnara Palakkad
4. Ponudi Thiruvananthapuram
5. Puillikanam Idukki
6. Ramkalmedu Idukki
7. Panchalimedu Idukki

(c) and (d). The Wind Resource Assessment
Programme is being undertaken in Kerala through the
‘Field Research Unit at Bangalore of the Irdian Institute
of Tropical Meteorology and Agency for Non-
conventional Energy and Rural Technology (ANERT),
Trivandrum.

Cataract

2317. SHRI N. DENNIS :
SHRI LAL BABU RAl :

Will the PRIME MINISTER be pleased to state :

(a) whether there is large scale increase in the
blindness caused due to cataract in the country;

(b) i 8o, the number of cataraci cases reported
during last year in each State;

(c) the numl;er of cataract operations performed in
each State during the last year; and

{d) the steps taken by the Government to control
the cataract?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA) :
(a) According to one survey conducted in 1989, the
prevalance of Blindness in the country is 1.49%.
Blindness due to cataract accounted for nearly 80%
and the annual incidence of cataract induced blindness
is estimated at 2 million.

(b) and (c). The details of estimated No. of blind
persons and the No. of cataract operations performed
in each State during the last year i.e. 1993-94 are
provided in the attached Statement.

_ (d) The steps taken to control the blindness due to
various reasons including cataract include :

i.. Strengthening of Opthalmic infrastructure.
ii. Expanding coverage to rural and tribal areas,
iii. Training of the Ophthalmic manpower,

iv. Establishment of Distt. Blingness Control
Societies.

~v. Creating awareness about the eye care in
the masses, and

vi. Increasing financial outlays for the Centrally
Sponsored Blindness Control Programme :

STATEMENT

Estimated Blind Persons and Cataract Operations
Performed 1993-94

State/UTs Estimated Blind Operations

Persons* Performed

1 2 . 3

Andhra Pradesh 1,88,000 1,67,825
Arunachal Pradesh 13,500 177
Assam 3,00,000 16,590
Bihar 10,66,000 66,820
Delhi 62,000 27,847
Goa 25,000 3,271
Gujarat 5,83,000 1,653,255
. Haryana 1,83,000 61.665
‘Himachal Pradesh 45,000 8,969
Jammu and Kashmir 2,111,000 3,013
Karnataka 5,59,000 93,359
Kerala 3,67,000 30,091
Madhya Pradesh 13,22,000 1,61,656
Maharashtra 12,562,000 2,50,299
Manipur 11,000 592
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1 N 2 3
Meghalaya 3,000 1,308
Mizoram — 269
Nagaland 4,000 134
Orissa 5,38,000 27,258
Punjab 1,40,00Q 1,18,207
Rajasthan 9,38,000 86,430

A Sikkim 3,000 592
Tamil Nadu 9,22,000 2,08,712
Tripura 34,000 3,259
Uttar Pradesh 20,98,000 2,81,360
West Bengal 6,54,000 1,29,834
A and N lIslands 1,900 243
Chandigarh - 11,400 3,480
D and N Haveli — 85
Daman and Diu — 204
Lakshadweep 400 39
Pandicherry — 4,333
Total . 12435200 19,12,989

* Source : WHO/GOI! National Survey (1986-89),

estimated blind persons projected for census population, 1991
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[Translation]
Rural Development Programme

2318. SHRI! SHIVLAL NAGJIBHAI VEKARIA : Will

the PRIME MINISTER be pleased to state :

(a) whether major development programmes are
being implemented by the Government covering Jawahar
Rozgar Yojana, Integrated Rural Development
Programme, 20-Point Programme, Accelerated Rurag
Water Supply Programme, Drought Prone Area
Programme, Desert Development Programme;

(b) if so, the details of works undertaken under -
these schemes separately during the last three years,
State-wise; and

(c) the quantum of work likely to be undertaken
during the ending years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL AREAS AND cMPLOYMENT (DEPARTMENT
OF RURAL DEVELOPMENT) (SHRI UTTAMBHAI
HARJIBHAI PATEL) : (a) to (c). Major Rural development
programmes viz. Jawahar Rozgar Yojana (JRY),
Integrated Rural Development Programme (IRDP),
Accelerated Rural Water Supply Programme (ARWSP),
Drought Prone Area Programme (DPAP), Desert
Development Programme (DDP) etc. are being
implemented by Government in the rural areas. The
details of the works undertaken under these schemes
during the last three years, statewise, are given in the
attached Statements (1 to 8).

Further, quantum of work likely to be undertaken
during the ensuing three years, statewise have not been

- finalised.
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